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BRIEF FACTS OF THE CASE

(1) The appellant has filed an application dated 25-03-2013 (Annexure - 1)
under Section 6 of the RTI Act, 2005 requesting for the following
information:

(A) Please provide date and Diary Number under which my
Representation dated 20-04-2012 regarding recalling/rejection of
CESTAT Inquiry Committee Report, was received in CESTAT.

(B) Please also provide date-wise details of the actions taken on the said
Representation and also a copy of the 1st page of the representation.

(C) Please provide certified copies of the decisions taken on my aforesaid
Representation and also copies of all the Notesheets in which the

aforesaid Representation is dealt with.

(D) Please also intimate the name of the present holder of the records in
relation to my aforesaid Representation.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the
CPIO in question.

(3) That the appellant received letter dated 28-3-2013 (Annexure-2) of the
CPIO to Registrar, CESTAT, New Delhi. The Appellant vide letter dated
30-3-2013.(Annexure-3) & reminder letter dated 9-56-2013 requested the
said authority to provide the desired information within the period of 30
days as stipulated under Section 7(1) of the RTI Act, 2005. The Appellant
has neither received any information nor any response from the said
authority therefore, as per Section 7(2) of the RTI Act, 2005, the request
for information shall be deemed to have been refused. Thus being

aggrieved by such refusal, this Appeal.
GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
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providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RT| Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the

information.

(3) That the inaction of the learned CPIO is in violation of Sections 7(1) and
7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction is
deemed to be a refusal to the request of the appellant without any
reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and
larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the

information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or

refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing or till the appeal is disposed of.
PRAYER

Under the circumstances, the appeliant prays as under:
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(@)  That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside and he may be directed to

provide the information in question within time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

deciding the appeal.
/

Signatureof Appellant
Telephone No. : 9810077977
24651101
Fax No. 011-24635243
Place : New Delhi

Dated : 03-08-2013
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Application under Section 6 of the Right to | nformation Act, 2005

Ref. No. :RTI/P-1 95/4964/13
Dated : 25-3-2013

To
Shri Kripa Shanker oms Excise 8 Servics ..
CPIO &pAssistant Registrar umAPpE'"ate e |
Customs Excise & Service Tax Appellate Tribunal
West Block 2 R.K.Puram '
New Delhi - 110066
l._| Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg Wazir Nagar New
Delhi-110003
(b) Phone Nos. 09810077977, 011-24651 101, 011-24690707
(¢) Fax No. 011-24635243
3. | Whether a Citizen of India Yes
4. | Particulars of Information

required

(A) Please provide date and Diary Number under

Details of information |
%

which my Representation dated 20-04-2012

regarding recallin
Inquiry Committe

g/rejection of CESTAT
¢ Report, was received in

CESTAT.
(B) Please also provide date-wise details of the
actions taken on the said Representation and
also a copy of the 1st page of the

representation.

(C) Please provide certified copies of the
decisions  taken  on my  aforesaid
Representation and also copies of all the
Notesheets in  which the  aforesaid

Representation is dealt with.

Please also intimate the
holder of the records
aforesaid Representation,

(D) name of the present

in relation to my

Note:- Please provide pointwise information/
response for each of above points,

I state that the

information sought is covered under RTI

Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being shought in

larger public interest.

LIRS
L

4



6. | A Postal Order No. 11F 028685 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Posta] Order is
payable,

8. | As per Scetion 7 of the RTI Act, 2005 information is to be provided within 30

days of the Application.
Signature OEEAppIicant

Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

.Place : New Delhi

Encl. : as above
Nirva9od
1}
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F.No, 08-54/CESTAT/CPIO-ND/KS/2013
Customs Excise & Service Tax Appellate Tribunal
West Bolck-2, R.K. Puram
New Delhi-66

m e it

Dated: 28/03/2013
1.D. No. 08-54/2013

Sub: Information sought under RTI Act 2005-reg.

Sir,

Shri. R.K.Jain has filed R.T.I. application No. RTI/P-
195/4964 /2013 dated 25/03/2013(received on 25/03/2013)
wherein the applicant has sought information relating to points
as mentioned therein. (Copy enclosed).

Therefore, in terms of the provisions of Section5 (4)r/w
Section 5(5)& 6(3) of RTI Act, 2005 the RTI application dated
25/03/2013 is hereby transferred to the Registrar, CESTAT,
New Delhi with the request to provide the information latest by
12/04/2013, so as to enable the undersigned to forward the
information to the applicant within the stipulated period.

ERSLPRL

(Kripa Shankar)
Encls: As above ' Asst. Registrar/CPIO

To,

1 The Registrar, CESTAT, New Delhi with the request to provide point wise
information relating to Point A to D of the RTI application of the
applicant

Copy to:-
Sh. RK. Jain, 1512-B, Bhishm Pitamah Marg, WazirNagar, New Delhi-110
003, |

V- 2964)



&/c, ‘ Ay\mum——_;

R.K. JAIN M.Com,, LL.B,

Excise, Customs & Service Tax Congultant

grgiautiosoh | 1512-B, Bhishm Pitamah Marg,

CENTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defence Colony,

CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELHI - 110 003,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 24451101
EXIM POLICY AND HANDBOOK OF PROCEDURE MOBILE : 9810077977

RTI/P-195/4964/13/R5651

30-03-2013
ustoms Exrise & Service Tax |
The Registrar, A, - =l Tribunal
Customs Excise & Service Tax Appellate Tribunal, ' APR 2013
West Block 2, R.K.Puram, West & _
New Delhi - 110066 New womi sy o

\ Vgt (—<
Sub: MyRTI Application No, RTI/4964/13, dated 25/3/2013 ! /q/ j/’&.

Dear Sir,

This refers to the letter F.No.08-54/CESTAT/CPIO-ND/KS/2013, dated 28-03-
2013 of Shri Kripa Shankar, Assistant Registrar, CESTAT, New Delhi transferring my
aforesaid RTI application to you under section 6(3) of the RTI Act, 2005, for providing
the information to me. You are requested to kindly provide the information at the earliest
as under section 7(1) of the RTI Act, information is to be provided within 30 days of the
RTI application.

Thanking you,
Yours fajthfully,

[R.K. Jain]

uk
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R.K. JAIN y.com. s

Excise, Customs & Service Tax Consultant

and author of 1512-B, Bhishm Pitamah Marg,

CLNTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defence Colony,

CENTRAL EXCISE TARIFF, CUSTOMS TARIF, NEW DELHI - 110 003,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PIHTONK : 24451101
EXIM POLICY AND HANDBOOK OF FROCEDURE MOBILE : 9810077977

RTI/P-195/4964/13/R6039

09-05-2013
The Registrar, ST )
Customs Excise & Service Tax Appellate Tribunal, "sfgwfﬁfsi?%ﬁﬁfi:? ax
West Block 2, R.K Puram, b MAY 701
New Delhi - 110066 LI MAY 2 I;

West Block No.-2, R.K«¥ra -
| New Delhi-110086 \\7
Sub: My RTI Application No. RTI/4964/1 3, dated 25/3/2013 \O 6\

Dear Sir,

This is further to my letter No. RTI/P-I95/4964/13/R5651, dated 30-03-2013,
copy of which is enclosed herewith for your ready reference, | regret to inform that so far
I have neither received any information nor any response inspite of my repeated
reminders. You are once again requested to provide the requisite information at the
earliest, as under section 7 of the RTI Act, the informationis-to be provided within 30
days of the RTI application and the sajd period of 30 days has already expired.

‘In case you are not willing to provide the information in question, kindly
pass an appealabie order, otherwise I shall be constrained to filc an

uppcal/complaint in the matter.,
Y@i—t’hfully,

[R.K. Jain|

Thanking you,

Encl: As above

88
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R.K. JAIN v.com. s

Excise, Customs & Bsrvice Tax Congultant

and Guthor of 1512-B, Bhishm Pitamah Marg,

CENTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defence Colony,

CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELHI - 110 003,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 24451101
EXIM POLICY AND HANDBOOK OF PROCEDURE MOBILE ;: 9810077977
RTI/P-195/4964/13/R5651

30-03-2013

5e & Servica Tax
“Ibunal

The Registrar,
Customs Excise & Service Tax Appellate Tribunal, ' APR 2013
West Block 2, R.K,Puram, o ~ '
New Delhi - 110066 oo R,
Sub: | T1/4964/13, dated 25/3/201 ! /.,,/ /%
Dear Sir, . o

This refers to the letter F.No.08-54/CESTAT/CPIO-ND/KS/2013, dated 28-03-
2013 of Shri Kripa Shankar, Assistant Registrar, CESTAT, New Delhi transferring my
aforesaid RTI application to you undér section 6(3) of the RTI Act, 2005, for providing
the information to me. You are requested to kindly provide the information at the earliest
as under section 7(1) of the RTI Act, information is to be provided within 30 days of the
RTI application. _ '

Thanking you,




APPELLATE AUTHORITY RTI ACT
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi

Date of Hearing : 20.9.2013
Appeal No. 08-60(A)/2013

CPIO Ap-peal—N-e—E:l‘Qﬁf?eﬁ
1.0 N - 0% - SMja?
Shri R.K. Jain Appellant
Vs.
Respondent

Shri Naresh Kumar, CPIO

Order....&z/.%e/.s ......

Heard Shri R.K. Jain appellant in presence of Shri Naresh Kumar, CPIO.

2. CPIO is directed to procure the information from the SPS to the

President and Registrar and thereafter provide the same to the appellant

within two weeks.

(Sahab Singh)
Appellate Authority under the RTI Act

To

1. Shri Naresh Kumar, Deputy Registrar/CPIO, CESTAT, New Delhi

Shri R.K. Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-
110003.

2.
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L
_j‘[\:) Fir;:t ppeal under Section 19 of the Right to information Act, 2005
T\L against Deemed Refusal
\9‘4 Ref. No. :RTI/P-537/(6506/13)/Appeal/5792
Dated : 03-08-2013
3 To /o9
87 ?NK Shri Sahab Singh, TN
. i Hon'ble 1st Appellate Authority Under RTI Act, 2005, B \
\?\'“ Customs, Excise & Service Tax Appellate Tribunal, Bl?
West Block 2, R.K.Puram,

New Delhi - 110066 < ’
o&"ﬂ { 14

0< A. Contact Details :
S

\(/\ 1. |Name of the Appeliant R.K. Jain
2. |Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar

New Delhi-110003

B. Details About RTI Request :

1. |Particulars of the CPIO against|(a) Name |Mr. Naresh Kumar, !

whose order —appeal s CPIO & Deputy Registrar, |
preferred i - :
(b) Address |[CESTAT, West Block 2
R.K. Puram

i New Delhi-110066

2. |Pate of submission 0f|08-04-2013
application
(Copy of application attached)

3. |Details of the order appealed|Anpeal against ¢eemed refusal
against

4. |Prayer or relief sought See Prayer clause at the end

5. |Last date for filing the appeal |Deemed Refusal

6. If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in

time
7. |Copies of documents relied|(1) Copy of RT! application dated 8-4-
upon by the applicant 2013. (Annexure-1)

(2) Copy of CPIO's letter dated 23-4-2013.
(Annexure-2)

(3) Copy of Appellant's letter dated 3-5-
2013. (Annexure-3)

(4) Copy of Reminder Letter dated 16-5-
2013. (Annexure-4)

\Q\S_\le 2
S|y
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BRIEF FACTS OF THE CASE

(1) The appellant has filed an application dated 08-04-2013 (Annexure — 1)
under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide date-wise details of the action taken on the
communication dated 09-02-2013 (copy enclosed) of S.I, Police
Station, R.K. Puram, New Delhi with reference to the information
regarding the misplacement of personnel file of Shri S.K. Verma,
Assistant Registrar, CESTAT and copies of all communications sent
or received by any CESTAT officials.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the
CPIO in question.

(3) That the appellant received letter dated 23-4-2013 (Annexure-2) of the
CPIO to Registrar & Asst. Registrar(Admn.). The Appellant vide letter
dated 3-5-2013.(Annexure-3) & reminder letter dated 16-5-2013.
(Annexure-4) requested the said authority to provide the desired
information within the period of 30 days as stipulated under Section 7(1) of
the RTI Act, 2005. The Appellant has neither received any information nor
any response from the said authority therefore, as per Section 7(2) of the
RTI Act, 2005, the request for information shall be deemed to have been

refused. Thus being aggrieved by such refusal, this Appeal.
GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under

Section 8 or 9 or any other provisions of the RT| Act, 2005 and therefore,
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there was no valid cause or reason or ground for not providing the

information.

(3) That the inaction of the learned CPIO is in violation of Sections 7(1) and
7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction is
deemed to be a refusal to the request of the appellant without any

reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and

larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the

information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or

refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at
the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding

the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing or till the appeal is disposed of.

PRAYER

Under the circumstances, the appellant prays as under:

(@)  That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside and he may be directed to

provide the information in question within time bound frame.
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(c)  That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

Signatu% of Appellant

Telephone No. : 9810077977

deciding the appeal.

24651101
Fax No. 011-24635243
Place : New Delhi

Dated : 03-08-2013
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Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTLI/P-172/6506/13
Dated : 08-04-2013

To
Mr. Bineesh Kumar,
CPIO & Assistant Registrar,
CESTA'l' South Zonal Bench,
1st Floor, WTC Building,
FKCCI Complex, K.G.Road,
Bangalore,
Karnataka - 560009
1. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New
Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4, | Particulars of Information
Details of information (A) Please provide date~-wise details of the action
required , \/ taken on the communication dated 09-02-
L | 2013 (copy enclosed) of S.I, Police Station,
N ’ R.K.Puram, New Delhi with reference to the
: information regarding the misplacement of
v ¢> x personnel file of Shri S.K.Verma, Assistant
}\' \ . Registrar, CESTAT and copies of all
{ﬁ I communications sent or received by any
VK ot g\ v CESTAT officials.
Y« X\ P
Note:- Please provide pointwise information /

NNV

Q\ { response for each of above points.
5. | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.
6. | A Postal Order No. 11F 029023 for Rs.10 towards payment of fee is enclosed
herewith, You are requested to filling the name in which the Postal Order is.
payable.
7. | As per Scction 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application. -

Signature of Applicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi
Enel, : as above

k=500
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.
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ADDL.DY.COMMISSIONER OF POLICE: SO

OFFICE OF THE PUBLIC INFORMATION OFFICER-CUM-

UTH DISTRICT; NEW DELHI

Tl FLOOR, DCP OFFICE COMPLEX, HAUZ KHAS, NEW DELHI.,
DEPOL/R/2013/06373

No. (497) S /RTICell/SD dated New Delhi the'l\ E Q2 /2013,
Appellate Authority - Dy. Commissioner of Police,
South Distt., Hauz Khas,
New Delhi-110016.
Period of Appeal - Within 30 days.
To
Shri R.K. Jain
1512-B,-Bhishrn Pitamah Marg,

Subject;-

Sir,

thereby

regard, the information as pe
(principal supplier of the information and deemed PIO u/s 5(4) & 5

Wazir Nagar, New Delhi-110003,

ko

Regardinig supply of information undér Right to Information Act, 2005.

Apropos your application dated 09.02.2013 received in this office on 12.02.2013
seeking below mentioned information regarding complaint dated 10.01.2013. In this

r the report received from ACP Sub D

ivision Safdarjung Enclave
(5) of RTI Act, 2005) is as

under:-
SL.No Information sought Information provided
(i) Please provide the date and diary number in which the The point wise information
aforesaid complaint was received in the office of the | alongwith its enclosures
DCP and the Police Station/s to witch it has been. ... received from ACP Sub
(i) | Date-wise details with diary number of the action taken | Division Safdarjung Enclave
by various officials on the said. ., in this regard is enclosed
(iii) | The name and designation of the Ios to whom the said | herewith which is self
complaint had been marked with ..., explanatory,
(iv) | Date of the visits of the Ios to the CESTAT office at 2,
West Block, R.K. Puram, New Delhi.
(v) | Whether any person has been investigating in the matter,
if s0, the dates of such investigation.
(vi) |If any records has been resumed in this case, the date of
resumption of such records,
(vii) | FIR Number and date, if any, registered in the case. In
case, FIR is not registered so far, please give information
about the basis of delay ... ‘
Yours faithfully,

(P.S. K‘ESHWAH)

ADDL. DY, COMMISSIONER OF POLICE,
CUM-PUBLIC INFORMATION OFF ICER,
SOUTH DISTRICT, NEW DELHI.

Encls: As above,

PHONE# 26852095,




! Lysder oo S % e 1%
5 ™
Subject :- Application U/S 6 of the Right to Information Act 2005 in
respect of Sh. R P Jain.

y———

Sir,

Kindly refer to your office letter no. 611 dated 12.2.13
DCP office South Distt. Delhi on the subject cited above.

The parawice reply relating to required information are as
under :-

1. Received vide diary No. C-47, PS R K Puram, dated
18.01.13.

2. The complaint was marked to SI Dharampal for Enquiry.

3, SI Dharampal, PS R K Puram, New Delhi, Diary No. C-
47, PS R K Puram, New Delhi on 19.1.13.

4, Dated 12,21,27-02-13.

5. Yes.
(i) Sh. A Mohan Kumar Registrar CESTAT Office RK

Puram
(ii) Sh. Mukesh Gupta Assistant Registrar CESTAT

Office R K Puram.
§r  —pd - o
7. After making enquiry into the complaint a letter has been
sent to the CESTAT Office on 27.02.13 to make some clarification for
taking legal action as per law which photocopy is attached herewith
and the reply is awaited so far. /

Submitted please.

SI Dharamp ‘
PS R K Puram

05)037]3

ﬁ-. Woneled L

|

Act/cre
38))2



ject: - Complaint against suspected theft of personal file in
respect of Shri S.K. Verma Assistant Registrayesmme
office of CESTAT, R.K. Puram New Delhi.

Kindly refer to your office letter No. 321/SDCJD
16/01/13 on the subject cited above.

- §ir,
It is submitted that I have gone through the contents of UDe_
the complaint and it has been found that complaint does not make
clear, whether the original personal file pertaining to Shri S.K. Verma.
Assistant Registrar of the CESTAT office, was golen either missing
. from concerned office R.K. Puram Delhi,

' In view of above, at first there is need to conduct the
enquiry on behalf of the competent authority of CESTAT office R.K.
Puram New Delhi to make clear, whether the above said personal file
is missing either stolen from the office, as the same is internal matter
of the concerned office, It may also be clarified, in whose custody was
the personal file in question at last time, so that appropriate legal
action could be taken as per law,

Submitted please.
Eredssey ) STl hr)
' ' ' 20 o4]13
’ SI Dharampal Singh
plcnd + .S, R Purom
New Delhi.
W Plemre-
SR
2ef) ~ -
SHO

Police Station A

K. Puram, N. Delhl
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FNo.§3-21¢ /CESTAT/CPIO-ND/NK/2012
Customs Excise and Service Tax Appellate Tribunal,
i West Block No.2,R.K.Puram, New Delhi:110066.

Dated.q?/g/‘/Mj>
" ID No.s& [ 15

Subject: Information sought under RTI Act 2005.

Sir, . i

Please refer to  Sh./Smt: Qe %

application under RTI Act 2005 vide Nof¥"2{pquff dlated
- o8 W YS  (copy enclosed)  wherein ertain

information are, sought as mentioned therein is related
to your section.

Therefore,in terms of the provisions of Section 6(3)
and Section 5(4) read with Section 5(5) of RTT Act
5005 the RTI application Nof thms grédated

BTy CPIO ID Noe8A% | is forwarded
herewith to the following officers as deemed CPIO with
the request to provide the information/inspection on or
before 0 ).SAD, directly to the appficant and intimate

—_—

the undersigned within the stipulated| time..

-

(Naresh Kumar)

We. Dy .Registrar/CPIO
ot Cogibe Bt ok

\
X
D AR— & Fhxhea i,
aeqt, e =18V et
\"Wb ' \’ﬂé\\/ 3 Lm"f\?/(/%r/j
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Prv—exare - %

.___,.---——-——-__")
' Ro Ko JAIN M.Com., LLB,

Excise, Customs & Service Tax Consultant
and author of 1512-B, Bhishm Pitamah Marg,
CENTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defence Colony,
CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELH! - 110 003,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE ; 24451101
EXIM POLICY AND HANDBOOK OF PROCEDURE MOBILE : 9810077977
TI/P-195/6506/13/R5941
03-05-2013

Assistant Registrar(Admn.)

Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K. Puram,

New Delhi - 110066

Sub: tion No. RTI/6506/13, date 013
Dear Sir, '

This refers to the letter F.No0.08-99/CESTAT/CPIO-ND/NK/2012 dated 23-4-
7013 of Mr. Naresh Kumar, CPIO & Deputy Registrar, CESTAT, New Delhi,
transfetring my aforesaid RTI application to you under section 5(4) read with section 5(5)
of the RTI Act, 2005, for providing the information to me. As a Deemed CPIO, you are

requested to kindly provide the information at the earliest as under section 7(1) of the
RTI Act, information is to be provided within 30 days of the RTI Application.

Thanking you,

Yo ithfully,

[R.K. Jain]



o

Avnexuan-L

R.K. JAIN um.com. s

‘Excise, Custome & Service Tax Consultant

and author of 1512-B, Bhishm Pitamah Marg,

CENTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defence Colony,

CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELHI - 110 003,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 24451101
EXIM POLICY AND HANDBOOK OF PROCEDURE MOBILE : 810077977

INAL REMINDER

R.TI_/_E-I__?E/ 6506/13/R6117
; Ci :s.igme:"é" e 6082013

vhad it

1

Nex Delhi - 110066 Vira M
b: RTI Application No. 6506/13, dated 8/4/201

MAY 2013

Dear Sir,

This is further to my letter No.RTI/P-195/6506/13/R5941 dated 3-5-2013, copy of
which is enclosed herewith for your ready reference. I regret to inform that so far I have
neither received any information nor any response inspite of my repeated reminders, You
are once again requested to provide the requisite information at the earliest, as under
section 7 of the RTI Act, the information is to be provided within 30 days of the RTI
application and the said period of 30 days has already expired.

In case you are not willing to provide the information in question, kindly
pass an appealable order, otherwise I shall be constrained to file an
appeal/complaint in the matter.

Thanking you,

Yo ithfully,

L

[R.KE Jain)

Encl: As above
ak )
Cc to Naresh Kumar, CPIO.CESTAT,

West Block, R.K Puram



'R.K, JAIN M.Com,, LB,
Excise, Customs & Service Tax Consultan
and author of | 1512-B, Bhishm Pitamah M
CENTRAL EXCIBBLAW GUTDE Opp. ICICI Bank of Defene Colony
CENTRAL EXCISE TARIFF, CUBTOMS TARIFF, NEW DILHI - 110 003,
. CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 24451101
EXIM POLICY AND HANDBOOK OF PROCEDURE ‘ MOBILE ¢ 9810077977
Doy o ‘
Lt s g~ A g REUP-195/6506/13/R 5941
gy N e mrkia g it . 03-05-2013
Assistant Registrar(Admmn,)
- Customs Excise & Service Tax Appellate Tribunal, |
West Block 2, R.K. Puram, ) .
New Delhi - 110066 -
. Sub:- ]

.- Deat Blg, .- A R L ST T .
o'+ This refers to'the letter F.N0,08-99/CESTAT/CPIO-ND/NK/2012 dated 23vd
2013 of Mr. Naresh Kumar, CPIO & Deputy Reglstrar, CESTAT, New Delhi,
* transferring my aforesald RTI umloaﬂun to you unider section 5(4) read with section 5(5)
of the RTI Act, 2008, for providing the information to me, As & Deemed CPIO, you are.
requested to kindly provide the information at the earllest ns under section 7(1) of the
RTI Act, information is to be provided within 30 days of the RTI Application, .

; . Yd@

" [RK. Jain)

N “".



APPELLATE AUTHORITY RTIACT
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi

Date of Hearing : 20.9.2013

Appeal No. 08-59(A)/2013

CPIO :
oo W - & AR |2o\>
Shri R.K. Jain Appellant

Vs.

Shri Naresh Kumar, CPIO Respondent

Order...é.ﬁ./..'k’..(.‘} .........

Heard Shri R.K. Jain appellant in presence of Shri Naresh Kumar, CPIO.

2. Appeal is not pressed and accordingly disposed of.

(Sahab Singh)
Appzliate Authority under the RTI Act

To

1, Shri Naresh Kumar, Deputy Registrar/CPlO, CESTAT, New Delhi

Shri R.K. Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-

110003.

2
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0‘\\‘\ First Appeal under Section 19 of the Right to Information Act, 2005

Ref. No. :RTI/P-537/(7011/13 )H\ppedlibﬁ'&'z
Dated | 31-08-2013

To 03 SEP 2013
Shri Sahab Singh,

Hon'ble 1st Appellate Authority Under RTI Act, 2005, f“
X0 ‘(wixj\ Customs, Excise & Service Tax Appellate Tribunal, (/-
SQ(7 s " \West Block 2, R.K. Puram, %\q‘ ! b
A New Delhi - 110066
7
l\/ A. Contact Details :
\C\ 1. IName of the Appellant R K. Jaln
R_r\
2. |Address 1512 B Bhlshm Pltamah Marg

[ Wazir Nagar
New Delhi-110003

B. Details About RTI Request :

[1. Particulars of the CPIO against (a) Name |Shri Naresh Kumar,
whose order appeal is| ?P'? & Dgputy R&egnstrar

| >ustoms Excise & Service
|preferred (B)AddIEsS |Tax Appellate Tribunal,
I West Block 2, R.K. Puram ,
! _ - 'New Delhi - 110066 _ |

2. |Date  of submission of 02-08-2013

' application |
(Copy of application attached) | |

' |

3. |Details of the order appealed‘CPlOS letter F.No. 08-|
against (173/CESTAT/CPIO-ND/NK/2013 dated|

i 26-8-2013

I4_ 'Prayer or relief sought See Prayer clause at the end

n

Last date for filing the appeal 26-9-2013

6. |If appeal is being filed after 30 Appeal in time
days, the reasons which

prevented from filing appeal in

! time

7. |Copies of documents relied (1) Copy of RTI application dated 2-8-
upon by the applicant 2013. (Annexure-1)

(2) Copy of CPIO’s letter dated 02-08-
2013 (Annexure-2)

| (3) Copy of CPIO’s order dated 26-08-
\Q\ﬁgg \ \7 | 2013 (Annexure-3)

Slaliz




BRIEF FACTS OF THE CASE

(1) The appellant has filed an application dated 02-08-2013 (Annexure - 1)
under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide copies of all the Supreme Court and High Court
decisions, judgements, orders, directions degrees and records of
proceedings received by the CESTAT Registry at Delhi from 1-7-2013
till 31-7-2013

(B) Please also provide copies of the Register/ Records being maintained
regarding receipt of all such Orders, judgements, directions and
degrees by the CESTAT Registry at Delhi from 1-7-2013 till date of

providing information.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.

(3) The CPIO by his order dated 02-08-2013 (Annexure-2) transferred the
RTI application of the Appellant to the Assistant Registrar, Customs
Branch, Assistant Registrar, Excise Branch and Assistant Registrar,
Single Member Branch. The CPIO by his further order dated 26-8-2013
(Annexure-3) based on the report of Assistant Registrar, Customs Branch
(Deemed CPIO), though admitted the existence of the information but
denied the same as having been placed in the relevant file. The Assistant
Registrar, Excise Branch and Assistant Registrar, Single Member Branch
had not provided any information. The appellant being aggrieved by the

said order of the CPIO is filing the present appeal.



GROUNDS OF APPEAL

(1) That the order in question of the learned CPIO s incorrect and illegal and
contrary to the provisions and sprit of the RTI Act, 2005 hence liable to be

set aside.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the

information.

(3) That the Assistant Registrar, Excise Branch and Assistant Registrar,
Single Member Branch, (Deemed CPIOs) have not so far responded to
the aforesaid RTI application nor has provided any information, therefore,
there action is violative of RTI Act, 2005 and they are liable for penal
action under Section 20 of the RTI Act, 2005.and the CPIO is liable to be

directed to provide the information in time bound frame.

(4) That the CPIO and the Assistant Registrar, Customs Branch, Deemed
CPIO though has admitted the existence of the information but has denied
the same on the ground that it has been placed in the concerned file. The
placement of the documents in the file are not is no ground for denying the
information nor such information is exempted under Section 8 of the RTI
Act, 2005. Therefore, the order of the CPIO is incorrect and illegal and
liable to be set aside and the CPIO be directed to provide the information

in time bound frame.

(5) That the Ld. CPIO has erred in not providing the information to the
appellant though as per the provisions of the RTI Act, the appellant is
entitled to information as sought by him. Therefore, the order of the CP10
is liable to be set aside with direction to provide the information to the

appellant within time bound frame.

(6) That the information sought is neither voluminous nor relate to older and

larger period, thus could have easily been provided by the learned CPIO.

(7) That the appellant is citizen of india and fulfilled all other requirements of



the RT! Act and the Rules made thereunder and is entitled to the

information in question.

(8) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or

refused to the appellant.

(9) That a personal hearing may be granted to the appellant before deciding

the present appeal.

(10) This is without prejudice to the right of the appellant to add, alter or
modify any of the grounds of this appeal and adduce oral or written

evidence at the time of hearing or till the appeal is disposed of.
PRAYER
Under the circumstances, the appellant prays as under:
(a) That the Original Records may be summoned and perused.

(b)  That the order of the CP1O may be set aside and he may be directed to

provide the information in question within time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

deciding the appeal

Signature of Appellant
Telephone No. : 9810077977
24651101
Fax No. 011-24635243
Place : New Delhi
Dated : 31-08-2013
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Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/7011/13
Dated : 2-8-2013

To
Shri Naresh Kumar, . Py,
CPIO & Deputy Registrar, e 2003
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi - 110066
I. | Name of the Applicant R.XK. Jain
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information |
Details'* éﬁ i _rmati?Fb (A) Please provide copies of all the Supreme Court
required B\ﬂ & and High Court decisions, judgements, orders,
VS / o+ directions degrees and records of proceedings
AL B TR received by the CESTAT Registry at Delhi from
B ‘}/ 1-7-2013 till 31-7-2013,
N Y ' (B) Please also provide copies of the Register/

Records being maintained regarding receipt of
all such Orders, judgements, directions and

asn/——7011]

(/ f; J\’\ degrees by the CESTAT Registry at Delhi from
o 1-7-2013 till date of providing information.
XJ Note:-Please provide point-wise information/
'J\\ response for each of above points.

5. | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

6. | A Postal Order No. 11F 108527 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable. N

Signatute ¢f Applicant
Telephone No. 79810077977
011-24651101, 24690707
Fax No. 011-24635243
Place : New Delhi
Encl. : as above



'ng\/\fuz/ww L

F.No.oJATS / CESTAT/CPIO-ND/NK/2013
Customs Excise and Service Tax Appellate Tribunal
West Block No 2, R.K.Puram, New Delhi-110 066

s 8 \73

‘- Date i ay

o2 131X

Subject: Information sought under RTI Act, 2005.
Sir, i
Please refer to RTI application of Shri /-S-ﬁ‘rt(<~\Q 3@":'\
under RTI Act 2005 vide No. 7o\ \...... dateo“?ﬁ.’.af..‘q.. (copy
enclosed) wherein certain information are sought as mentioned

therein is related in your section.

Therefore, in terms of the provisions of Section 6(3) and
Section 5(4) read with Section 5(5) of RTlI Act 2005 the RTI
application No 22| datec® 8°(7 cpio D oo L 78]l
forwarded herewith to the following officers as deemed CPIO with the
request to provide_the correct and parawise information/inspection
on or before\ -------- 3 - directly to the applicant and intimate the
undersigned within the stipulated time failing which, you are
personally responsible for delay and penalty if any, undey section 20
of RTI Act. You are, further requested to follow OM Nqg12/31/2013~
IR dated:12.02.2013 circulated on 23.05.2013

"Encl:As above.

(Naresh Kumar)

M%@“wy Dy.Registrar/CPIO
B rzr==2k

N-S80%9
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21 b RAND <(f57/>rf jc010-N O | Mic 2o
CUSTOM EXCISE AND SERVICE TAX
APPELLATE TRIE U*N/\L\N]“QT RLOCK NO2Z
RK P\UR_/‘ M NEW YELHI110066.

D 2b W3
Id No. oE’VI’i] 15
To, .
Shri R K Jamn,
1512 Bhishma Pitamah Marg, -
Wazir Nagar, ’
‘New Delhi: 110003,

fo ' " Subject: Information under Right 10 Information Acl
2005,
Sir, :

Please refer to your RTI appllcdtl.on No'?Q \\__
. Dt2— VN and our I ’}5( e “information

received ' from _’C_conta ing _(___pages

- 1s endorsed herewith for your reference please.” -
. You  are, therefore,requested to p]e_dse.
acknowledge the receipt and deposit, Rs. —. (@2 per

pagejto this Tribunal by cash or DD in- tavom of ’
Aceouits Officer, CESTAT, New Delhn

| (Nare-_s‘h Kumar)
oY B W/ 37 Dy Registrar/CPIO

N

WU-SRU7



APPELLATE AUTHORITY RTI ACT
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi

Date of Hearing : 20.9.2013

Appeal No. 08-58(A)/2013
CPIOID No.08-173/2013

Shri R.K. Jain Appellant

Vs.

Shri Naresh Kumar, CP10 Respondent

Order......(:zﬁ..%[.ﬁx...

Heard Shri R.K. Jain appellant in presence of Shri Naresh Kumar, CP1O.

2, CPIO is directed to allow the inspection of records within two weeks.
(Sahab Singh)
Appellate Authority under the RTI Act
To

1. Shri Naresh Kumar, Deputy Registrar/CPIO, CESTAT, New Delhi

2. Shri R.K. Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-

110003.



W&

Dated : 27-07-2013
WP 7
Shri Sahab Singh, .ﬁ
kO Hon'ble 1st Appellate Authority Under RT! Act, 2005, L 101
\/P@ Customs, Excise & Service Tax Appellate Tribunal, “
/‘N. West Block 2, R.K.Puram, 3 et /T
New Delhi - 110066 — L
p e S I
9/ \\ A. Contact Details :
A 1. |[Name of the Appellant R.K. Jain
2. |Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
B. Detalls About RTI Request :
1. TPar’uculars of the CPIO against|(a) Name |Shri Naresh Kumar,
whose order appeal is CPIO & Deputy Registrar,
preferred : =
(b) Address |Customs Excise & Service
Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New DeIh| — 110065
2. |Date of submission  0f|30-05-2013
application
(Copy of application attached)
3. |Details of the order appealed|Appeal against deemed refusal
agalnst
4, Prayer or relief sought See Prayer clause at the end
% Last date for filing the appeal |30-7-2013
6. If appeal is being flled after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
time
7. |Copies of documents relied(1) Copy of RTI application dated 30-5-
' upon by the applicant 2013.(Annexure-1)
(2) Copy of CPIO's letter dated 31-5-
2013.(Annexure-2)
(3) Copy of Appellant's letter to Asst.
Registrar (Single Member) dated 5-6-
2013. (Annexure-3)
(4) Copy of Appellant's letier to Asst
Registrar (Customs/ST) dated 5-6-
a - 2013. (Annexure 4)
ISy}

/7

DS Y20/

First Anpea,hyh er Sectlon 19 of the Right to Information Act, 2005

,aqamst D

4'37

eemed Refusal

C E v

Ref. No. :RTI/P-537/(6764/13)/Appeal/5762




2-
BRIEF FACTS OF THE CASE

(1) The appellant has filed an application dated 30-05-2013 (Annexure — 1)
under Section 6 of the RT! Act, 2005 requesting for the following

information:

(A) Please provide copies of all after court supplementary cause lists
issued for Court No. 1 from 1-3-2013 till the date of providing the

information.

(B) Please provide copies of all after court cause lists(except those

covered in point (A) above) but including about mention matters for
Court No. 1 from 1-3-2013 till the date of providing the information.

(C) Please provide copies of all records of proceedings and orders except

final order passed in the following appeals and also copies of all the

Vakalatnamas and Notesheets put up by the Registry.-

()

(ii)

(iii)

(iv)

(v)

(vi)

(vii)

(Viii)

(ix)

(x)

(xi)

Matter No. ST/5/1946/2011 & ST/931/2011 [M/s. Sidhartha
Processors vs. CCE, Jaipur(10.4.2013 - ltem 35)]

Matter No. ST/326/2006 [Anil Kumar Agnihotri vs. CCE,
Kanpur (10.4.2013 - Item 36)]

Matter No. ST/327/2006 [Ajay Kumar Gupta vs. CCE, Kanpur
(10.4.2013 - Item 37)]

Matter No. ST/23/2009 [M/s. VTC Transport Ltd. vs. CCE,
Chandigarh(10.4.2013 - Item 38)]

Matter No. ST/07/2009 [CCE, Chandigarh vs. M/s, VTC
Transport Ltd.(10.4.2013 - Item 39)]

Matter No. ST/310/2012 [M/s. Electromec Engg. Enterprises &
Nishant Elect. vs. CCE, Meerut-1/(10.4.2013 - Item 40)]

Matter No. ST/97/2008 [M.L. Gupta vs. CCE, Jaipur
(10.4.2013 - Item 41)]

Matter No. ST/542/2008 [Central Mine Planning & degin vs.
CCE, Bhopal(10.4.2013 - ltem 42)]

Matter No. ST/585/2008 [BSNL vs. CCE, Raipur (10.4.2013 -
Item 43)]

Matter No. ST/691/2008 [CCE, Raipur vs. BSNL(10.4.2013 -
Item 44)]

Matter No. ST/829/2008 [CCE, Raipur vs. S.Pritam Singh,
Transport(10.4.2013 - ltem 45)]

(2) That the appellant vide para 5 of his said application has also made a

declaration that the information sought for is not exempted under Section



-3-
8 or 9 of the RTl Act, 2005 and also stated that to the best of the

knowledge of the appellant, the information pertains to the Office of the
CPIO in question.

(3) That the appellant received letter dated 31-5-2013 (Annexure-2) of the
CPIO to Asst. Registrar (SM) & Asst. Registrar (Customs/ST). The
Appellant vide letter dated 5-6-2013 to Asst. Registrar (SM) (Annexure-3)
& letter dated 5-6-2013 to Asst. Registrar (Customs/ST)(Annexure-4)
requested the said authorities to provide the desired information within
the period of 30 days as stipulated under Section 7(1) of the RTI Act,
2005. The Appellant has neither received any information nor any
response from the said authorities therefore, as per Section 7(2) of the
RTI Act, 2005, the request for information shall be deemed to have been
refused. Thus being aggrieved by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the

information.

(3) That the inaction of the learned CPIO is in violation of Sections 7(1) and
7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction is
deemed to be a refusal to the request of the appellant without any

reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and

larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the
information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall

not be denied to any person. The information sought by the appellant in



A
the subject application is the one which cannot be denied to the

Parliament or the State Legislatures and hence it cannot be denied or

refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing or till the appeal is disposed of.
PRAYER
Under the circumstances, the appellant prays as under:
(@)  That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside and he may be directed to

provide the information in question within time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

Signature of Appellant

deciding the appeal.

Telephone No. : 9810077977
24651101

Fax No. 011-24635243

Place : New Delhi

Dated : 27-07-2013



Application under Section 6 of the Right to !nfgrmaﬂog Act, 2008

: Oe
Anmexuse-|

Ref. No. :RTI/P-195/6764/13

Dated : 30-5-2013

To
Shri Naresh Kumar, - : ‘
CPIO & Deputy Registrar, "”“ﬁg‘gsﬁfgi?ﬁii’i,’};%? %
Customs Excise & Service Tax Appsllate Tribunal,
West Block 2, R.K.Puram, 30 may 2013
New Delhi - 110066 West Blve, v, v, Puram
ew Dalhi-110066 "
N Tl
1. | Name of the Applicant R.K. Jain |
2, | Address 1512-B, Bhishm Pitamah Marg
Nagar
New Dethi~110003
(b) Phone Nos. 09810077977, 011-24651 101, 011-24690707
(¢) Pax No. 011-24635243
3. | Whether a Citizen of India Yes
4. | Particulars of Information
Details of information (A) Please provide copies of all after court
required supplementary cause lists issued for Court No,
. 1 from 1-3-2013 il the date of providing the
I / information,

(B)

(C)

lists(except those covered
but inelug

the information,

Please provide ocopies
proceedings and orders

passed in the following appeals and also copies
of all the Vakalatnamas and Notesheets put up

by the Registry:-

() Matter No,
ST/931/2011

(if)
Item 36))

(ili)
Gupta vs, CCE,
Item 37)]

(iv)

Transport Ltd,

Chandigarh(10.4.2013 - Item 38)]

Please provide coples of all after court cause

ling about mention matters for Court
No, 1 from 1-3-2013 till the date of providing

of all records of

ST/8/1946/2011 &
[M/s, Sidhartha Processors
vs. CCE, Jaipur(10.4,2013 - Item 35)]

Matter No, ST/326/2006 [Anil Kumar
Agnihotri vs. CCE, Kanpur (10.4.2013 -

Matter No, 8T/327/2006 [Ajay Kumar
Kanpur (10.4.2013 -

Matter No. 8T/23/2009 [M/s. VTC

in point (A) above)

except final order

Vs, CCE,




-

(v) Matter  No.  ST/07/2000 [CCE, |
Chandigarh vs, M/s, VTC Transport
[1d.(10.4.2013 - Item 39)]

(vi) Matter No.  ST/310/2012 [M/s,
Electromec Engg, Enterprises & Nishant
Elect. vs. CCE, Meerut-11(10.4,2013 -
Item 40))

(vii) Matter No, ST/97/2008 [M.L. Gupta vs,
CCE, Jaipur (10.4,2013 - Item 41)]

(viii) Matter No, ST/542/2008 [Central Mine
Planning & degin vs, CCE,
Bhopal(10.4.2013 - Item 42)]

(ix) Matter No. ST/585/2008 [BSNL wvs,
CCE, Raipur (10.4.2013 - Item 43)]

(x) Matter No, ST/691/2008 [CCE, Raipur
ve. BSNL(10.4.2013 - ltem 44)]

(xi) Matter No, ST/829/2008 [CCE, Raipur
vs, 8.Pritam Singh, Transport(10.4.2013
- Item 45)]

Note:-Please provide pointwise information/
response for each of above points,

5. | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office, Information is being sought in larger public interest,

6. " | A Postal Order No, 11F 069637 for Rs. 10 towards payment of fee is enclosed
: herewlith. You are requested to filling the name in which the Posta] Order is
payable,

8, | As per Section 7 of the RTI Aot, 2005 information is to be provided within 30

days of the Application,
Signature @A licant
00

Telephone No, : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi
Enol. ! as above
[TII R, 7
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FNO S CES TAT/CPIO-ND/NK/201Z
Customs lixcise and Service Tax Appellate Tribunal,
West Block No.2,R.K.Puram, New Delhiz1TO06G.

Dated. S VM
ID No.ed-\2+ [/B
Subject: Information sought under RTT Act 2005.
\

Si,

Please  rcfer to Sh./S—rth.“& %ﬂaﬁ&—m_
application under RTI Act 2005 vide No. 76’13 dated
N (copy  enclosed) wherein ~ certain

information are, sought as mentioned therein is related
to your section.

Therefore,in terms of the provisions of Section 6(3)
and Section 5(4) read with Section 5(5) of RTL Act
2005 the RTI application No. i1y dated

oSS CPIO ID Nos3 fm!gis forwarded
herewith to the following officers as deemed CP1O with

the request to provide the information/inspection on ot

before Wk , directly to the ap licant and intimate
(he undersigned within the stipulatef] time..

/
(Naresh Kumar)
Encl.Asgbove. Dy.Registrar/CPIO
1-MM s Yo o) 3T
S 2./ : ,[ y. i
3

5.
o vy & st M‘QWW



Anmexwe-3

R.K. JAIN y.com. s

Excise, Customs & Service Tax Consultant

c ‘f”"“” of 1612-B, Bhishm Pitamah Marg,
CENTRAL FXCISF LAW QUIDE Opp. ICICI Bank of Defence Colony,
CENTRAL EXCISE TARIFF, CUSTOMS TARIFP, NEW DELH! - 110 003,

CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & ) PHONE : 2445110)

EXIM POLICY AND HANLROGOR QP PROCEDURE . MOBILE : 98]007797?
Ustems CXCise & Service 1ax
Appellate Tribunal |

05 JuN2013 -
e samiitgnts - RTVP-195/6764/13/R6315
ol 05-06-2013
VIS
Agssistant Registrar(Single Mem ber) & Deemed CPIO
Customs Exclse & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi - 110066

Sub: M I licati 0 1 /13, dated 30/5/201

Dear Sir,

This refers (o the letter F.No.OB-124/CESTAT/CPIO-ND/NK/2013 dated 31-5.
2013 of Shri Naresh Kumar, CPIO & Deputy Registrar, CESTAT transferring my
aforesaid RTI application to you under section 6(3) of the RTI Act, 2005, for providing
the information to me. You are requested to kindly provide the information at the earliest
a8 under section 7(1) of the RTI Act, information is to be provided within 30 days of the
RTI Application,

Thanking you,

Yours faithfully,

[R.K. Jain]

Lo



Anmextse- Y

R.K. JAIN M.Com., LL.B,

Excise, Customs & Servige Tax Consultant

andd author of 1512-B, Bhishm Pitamah Marg,
CENTRAL EXCISE LAW GUIDE

Opp. ICICI Bank of Defance Colony,
CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELHI - 110 003,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 2445110]

EXIM POLICY AND HANDUOOK OF PROCEDURE MOBILE : 9810077977
ustems Exciee & Soeac, 7
Appellate Trituiat

05 JuN 2013

Wect Glock Now2, RK, Puram  RTI/P.195/6764/13/R6314
New Delhic 110066 . 05"06'20 1 3

~ ‘E[e S
Assistant Registrar(Customs/ST) & Deemed CPIO :
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Dolhi - 110006

Sub: My RTI Application No, RTI/6764/13, dated 30/5/2013

Dear Sir,

This refers Lo the letter F.No.OS-124/CESTAT/CPIO-ND/NKX2013 dated 31.5-
2013 -of 8hri Naresh Kumar, CPIO & Deputy Registrar, CESTAT transferring my
aforesaid RTI application to you under section 6(3) of the RTI Act, 2005, for providing
the information to me, You are requested to kindly provide the information at the earliest
as under section 7(1) of the RTI Act, information is to be provided within 30 days of the

RTI Application,
Yours iaithfully,

[R.K. Jain]

Thanking you,

an



APPELLATE AUTHORITY RTI ACT
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi

Date of Hearing : 20.9.2013
Appeal No. 08-57(A)/2013

CPIO AppeatNo: 576212013
1D W 0% —\pM |20\
Shri R.K. Jain Appellant
Vs.
Shri Naresh Kumar, CPIO Respondent

Heard Shri R.K. Jain appellant in presence of Shri Naresh Kumar, CPIO.

2: Since the information has been provided to the appellant after filing of

appeal, hence appeal is not pressed.

£

(Sahab Singh)
Appellate Authority under the RTI Act

To

1. Shri Naresh Kumar, Deputy Registrar/CPIO, CESTAT, New Delhi

22 Shri R.K. Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-
110003.
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S A) /Za /173
of the Right to Information Act, 2005

é’;’grski\mﬁa’ll?%er Section 19
)

against Deemed Refusal

0" -
\r)\)\\\x To

Shri Sahab Singh,
Hon'ble 1st Appellate Authority

Ref. No. :RTI/P-537/(6777/13)/Appeal/5764

Dated : 27-07-2013

Under RTI Act, 2005,

Customs, Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,

a } ™ NowDelni- {10066 ?ZL '/&’ I
ew Delhi - ' — NN
W= A. Contact Details :
Q/Q\"* 1. |Name of the Appellant R.K. Jain
2. |Address 15612-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
B. Details About RTI Request :
1. |Particulars of the CPIO against|(a) Name |Shri Naresh Kumair, |
whose order appeal s CPIO & Deputy Registrar,
preferred SESSEREASE—— . —
(b) Address |Customs Excise & Service |
Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi — 110066
2. |Date of submission 0of/01-06-2013
application
(Copy of application attached) .
3. |Details of the order appealed|Appeal against deemed refusal
against
4. |[Prayer or relief sought See Prayer clause al the end
5. |Last date for filing the appeal |1-8-2013
6. |If appeal is being filed after 30|Appeal in time
days, the reasons which
prevented from filing appeal in
time
7. |Copies of documents relied(1) Copy of RTI application dated 1-6-
upon by the applicant 2013. (Annexure-1)
2) Copy of CPIO's letter dated 4-6-
2013.(Annexure-2) '
(3) Copy of Appellant's letter to Asst.|
Registrar (Service Tax) dated 7-6-

2013. (Annexure-3)
(4) Copy of Appellant's letter to Asst.
Registrar (Single Member) dated 7-6-

- B ] 2013 (Annexure-4)

\8}5_]5} | 3

EIEIE
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BRIEF FACTS OF THE CASE
(1) The appellant has filed an application dated 01-06-2013 (Annexure — 1)
under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide copies of all records of proceedings and orders except
final order passed in the following appeals and also copies of all the
Vakalatnamas and Notesheets put up by the Registry as listed in the
Supplimentary Cause List:-

(i) Case No. ST/813/2008 [CCE, Ghaziabad vs. Goyal M.G. Gases
(Pvt.) Ltd.(9.4.2013 - Item 30)]

(i) Case No. ST/858-859/2008 [Punjab State Federation of
Cooperative Sugar Mills Ltd. vs. CCE, Chandigarh(9.4.2013 -
Item 31)]

(i) Case No. ST/17/2009 [Vodafone Essar Digilink Ltd. vs. CCE,
Jaipur-1(9.4.2013 - Item 32)]

(iv) Case No. ST/41/2009 [CCE, Ludhiana vs. Mittal Construction
Co. (9.4.2013 - Item 33)]

(v) Case No. ST/881/2009 [Madhukar Mittal vs. CCE,
Panchkula(11.4.2013 - Item 57)]

(vij Case No. ST/1859/2010 [State Bank of India vs. CCE,
Kanpur(11.4.2013 - Item 58)]

(vij Case No. ST/478/2011 [Katival & Associates vs. CCE,
Indore(11.4.2013 - Item 59)]

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the
CPIO in question.

(3) That the appellant received letter dated 4-6-2013 (Annexure-2) of the
CPIO to Asst. Registrar (SM) & Asst. Registrar (ST). The Appellant vide
letter dated 7-6-2013 to Asst. Registrar (ST) (Annexure-3) & letter dated
7-6-2013 to Asst. Registrar (SM)(Annexure-4) requested the said
authorities to provide the desired information within the period of 30 days
as stipulated under Section 7(1) of the RTI Act, 2005. The Appellant has
neither received any information nor any response from the said

authorities therefore, as per Section 7(2) of the RTI Act, 2005, the request
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for information shall be deemed to have been refused. Thus being

aggrieved by such refusal, this Appeal.
GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RT! Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the

information.

(3) That the inaction of the learned CPIO is in violation of Sections 7(1) and
7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction is
deemed to be a refusal to the request of the appellant without any

reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and

larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the

information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or
refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing or till the appeal is disposed of.
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PRAYER

Under the circumstances, the appellant prays as under:
(a)  That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside and he may be directed to

provide the information in question within time bound frame.

(c)  That any other relief as the Appellate Authority deem fit and proper
may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

(&

Signature of Appellant

deciding the appeal.

Telephone No. : 9810077977
24651101
Fax No. 011-24635243
Place : New Delhi

Dated : 27-07-2013
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Annexur- |

Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/6777/13
Dated : 1-6-2013

To
Shri Naresh Kumar,
CPIO & Deputy Registrar,
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi - 110066

1. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitameh Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos, 09810077977, 011-24651101, 011-24690707
(¢) Fax No, 011-24635243
3. | Whether a Citizen of India | Yes
4. | Particulars of Information
Details of - information |A) Please provide copies of all records of
required proceedings and orders except final order
passed in the following appeals and also copies
] of all the Vakalatnamas and Notesheets put up
A \,\; / by the Registry as listed in the Supplementary-
R \y Cause List:-
“ X (i) Case No. ST/813/2008 [CCE, Ghaziabad
T, X vs, Goyal M.G, Gases (Pvt.) Ltd.(9.4.2013
.S - Item 30)]
lgf’ .\r\{' j@ (if) - Case No. ST/858-859/2008 [Punjab State
P _\r ) Federation of Cooperative Sugar Mills
N \j Ltd. vs. CCE, Chandigarh(9.4.2013 - Item
</ 31)] '
. v (i) Case No. ST/17/2009 [Vodafone Essar
- Digilink Ltd. vs. CCE, Jaipur-1{9.4,2013 -
NN Item 32)]
N (iv) Case No. ST/41/2009 [CCE, Ludhiana vs.
(/ ‘{ Mittal Construction Co, (9.4.2013 - Item
b § 33)
.Y (v) Case No. ST/881/2009 [Madhukar Mittal
QX \A‘\ Vg vs. CCE, Panchkula(11.4.2013 - Item 57)]
= i (vi) Case No. ST/1859/2010 [State Bank of
AN India vs. CCE, Kanpur(11,4.2013 - ltem
ECA 58)]
(vif) Case No. 8T/478/2011 [Katiyal &
Associates vs. CCE, Indore(11.4.2013 -
Item 59)]
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Note:-Please provide point-wise Information/
response for each of above points.

5 | [ state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest.

6. | A Postal Order No. 11F 006567 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is

payable.
8. | As per Seclion 7 of the RTI Act, 2005 information is to be provided within 30

days of the Application.

Signature o licant
Telephone No. : 9810077977
01124651101, 24690707
Fax No. 011-24635243

Place : New Delhi

Encl. ; as above
BVt TTT



Mnexir— 2.

Mo o¥A30 /CESTAT/CPIO-ND/NK/2D 13
Customs Excise and Service Tax Appellate Tribunal,
West Block No.2,R.K.Puram, New Delhi:1 10066.

Dated.® Wit

ID No.©
Subject: Information sought under RTI Act 2005. _

Str, : o
pPlease refer 1O Sh./emt: Q\ SQ% ﬁ j
TI Act 2005 vide NoQ 4 ") C

application under R
o |-$1D  (copy enclosed) wherein certain
information are sought as mentioned therein is related

to your section.

Therefore,in terms of the provisions of Section 6(3)

and Section 5(4) read with Section 5(5) of RTI Act
dated

2005 the RITI application No

01&15 _cpio ID N 315°/ is _forwarded
herewith to the following officers as deemed CPIO with
the request to provide the information/inspection on or

, before\‘*{{f; ?’5 , directly to the apfplicant and intimate

the undersigned within the stipulatgd time..

(NareshKumar)

Encl.Ags ab e~ D .Registrar/CPIQ

1 s J.' = ‘_\___p__‘* * :-' \J"m,ﬁ,)O

2. ;- S / : NAM.L'-LE/\

3.

4.

5L
a5 p.“—"(f@/\z_@%wn@%w AVY
= Mg, o ‘
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R.K. JAIN wu.com. LLe.

Exoiss, Customs & Service Tax Consultant
and author of
CENTRAL EXCISE LAW GUIDE
CENTRAL EXCISE TARIFF, CUSTOMS TARIFF,
CENTRAL EXCISE MANUAL. CUSTOMS LAW MANUAL &
EXIM POLICY AND HANDBOOK OF PROCEDURE

1512-B, Bhishm Pitamah Marg,
Opp. ICICI Bank of Defence Colony,
NEW DELHI - 110 003.

PHONE : 24651101

MOBILE ; 9810077977

RTI/P-195/6777/13/R6357
07-06-2013

Asstt. Registrar, Service Tax, "StAoms cls6 & Service Tax
Customs Excise & Service Tax Appellate Tribunal, Ppeliate Tribunal
West Block 2, 07 JUN 2013
R.K.Puram, West Block No.-2, R.K. p
New Delhi - 110066 How Delhi-i100g5
Vyt 1{ ji

. yal
Sub: My RTI Application No. RT1/6777/13, dated 1/6/2013 9/ A/ /&

Dear Sir,

This refers to the letter F.No. 08-130/CESTAT/CPIO-ND/NK/2013 dated 4-6-
2013 of Shri Naresh Kumar, Dy, Registrar/CPIO, CESTAT, New Delhi, transferring my
aforesaid RTI application to you under section 5(4) read with section 5(5) of the RTI Act,
2005, for providing the information to me. As a Deemed CPIO, you are requested to
kindly provide the information at the earliest as under section 7(1) of the RTI Act,
information is to be provided within 30 days of the RTI Application.

Thanking you,

Yours faithfully,

G-

[R.K. Jain]

uh
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R.K. JAIN wmcom. e

Encise, Customs & Service Tax Consultant

and quthor of 1512-B, Bhishm Pitamah Marg,

CENTRAL EXCISE LAW QUIDE Opp. ICICI Bank of Defence Colony,

CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELHI - 110 008,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 24651101
EXIM POLICY AND HANDBOOK QF PROCEDURE MOBILE : 9810077977

RTI/P-195/6777/13/R6358
07-06-2013

Customs o
Appellate Tribunaf

07 JN 2013

West Block No.-2, R.K.
New Delhi.110065

VL 592/? //,Q,

Asstt, Registrar, Single Member,

Customs Excise & Service Tax Appellate Tribunal,
West Block 2,

R.K.Puram,

New Delhi - 110066

Puram, l

ub: RTI Application No. RT1 13 ed 1/6/20

Dear Sir,

This refers to the letter F.No. 08-130/CESTAT/CPIO-ND/NK/2013 dated 4-6-
2013 of Shri Naresh Kumar, Dy. Registrar/CPIO, CESTAT, New Delhi, transferring my
aforesaid RTI application to you under section 5(4) read with section 5(5) of the RTI Act,
2005, for providing the information to me. As a Deemed CPIO, you are requested to
kindly provide the information at the earliest as under section 7(1) of the RTI Act,
information is to be provided within 30 days of the RTI Application,

Thanking you,

Yours faithfully,

[R.K. Jain]

uk



APPELLATE AUTHORITY RTI ACT
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi

Date of Hearing : 19.9.2013
Appeal No. 08-56(A)/2013

CPIOA-p-peaI—N-o..S7-647’-26‘1'3“
T D oo - 0%-—\’5019_0\5
Shri R.K. Jain Appellant
Vs.
Respondent

Shri Naresh Kumar, CP1O

order....b 3/’2@(’5

Heard Shri R.K. Jain appellant in presence of Shri Naresh Kumar, CPIO.

2. CPIO is directed to provide the information in respect to (i) to (vii) within

two weeks to the appellant.

&~

(Sahab Singh)
Appellate Authority under the RTI Act

To

1. Shri Naresh Kumar, Deputy Registrar/CP1O, CESTAT, New Delhi

2 Shri R.K. Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-
110003.
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rgt\ﬁ(ppeal under Section 19 of the Right to Information Act, 2005
aqainst Deemed Refusal

>f D Ref. No. :RTI/P-537/(6778/13)/Appeal/5767
Dated : 27-07-2013

Shri Sahab Singh, sty
Hon'ble 1st Appellate Authority Under RTI Act, 2005,
Customs, Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,

"Y’ 5t Bioc! . ,* )
o’® N New Delhi - 110066 2, | "
[ R i
¥ A. Contact Details : 7" }/?(:\9’\
1

OL . |Name of the Appellant R.K. Jain
2. |Address 1512-B, Bhishm Pitamah Marg
.\9/\\7 Wazir Nagar

New Delhi-110003

B Detalls About RTI Request

1. Part|culars of the CPIO agalnst (a) Name |Shri Naresh Kumar,

whose  order appeal s CPIO & Deputy Registrar,
preferred : -

(-b;:Address Customs Excise & Service
Tax Appellate Tribunal,

. West Block 2, R.K.Puram,
New Delhi - 110066

|2. |Date  of SumebSlOH of|01-06-2013
[ application
(Copy of application attached)

3. |Details of the order appealed|Appeal against deemed refusal
against

Prayer or relief sought See Prayer clause at the end

5. Lastdate forﬂllng the appeal 1- 8 2013

6. |If appeal is being flled after 30 Appeal in tlme
days, the reasons which
prevented from filing appeal in
time

[7. Cop|es of documents relied(1) Copy of RTI application dated 1-6-
. upon by the applicant 2013.(Annexure-1)

2)Copy fo CPIO's letter dated 4-6-
2013.(Annexure-2) '

3)Copy of Appellant's letter to Asst.
Registrar (Single Member) dated 7-6-
2013(Annexure-3)

(4) Copy of Appellant's letter to Asst.
Registrar (Customs/ST) dated 7-6-2013
(Annexure-4)

B | |

Bulss 13
slalis



5.
BRIEF FACTS OF THE CASE

(1) The appeliant has filed an application dated 01-06-2013 (Annexure — 1)

under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide copies of all records of proceedings and orders
except final order passed in the following appeals and also copies of
all the Vakalatnamas and Notesheets put up by the Registry as listed
in the Supplementary Cause List:-

(i) Case No. ST/612/2008 [Madhu India Ltd. vs. CCE,
Lucknow(16.4.2013 - Item 36)]

(i) Case No. ST/613/2008 [Madhu India Ltd. vs. CCE,
Lucknow(16.4.2013 - Item 37)]

(i) Case No. ST/614/2008 [Madhu India Ltd. vs. CCE,
Lucknow(16.4.2013 - Item 38)]

(v) Case No. ST/615/2008 [Madhu India Ltd. vs. CCE,
Lucknow(16.4.2013 - Item 39)]

(v) Case No. ST/1419/2011 [Hero Motocorp Ltd. vs. CST,
Delhi(16.4.2013 - Item 40)]

(vij Case No. ST/1420/2011 [Hero Motocorp Ltd. vs. CST,
Delhi(16.4.2013 - Item 41)]

(vij) Case No. ST/1421/2011 [Hero Motocorp Ltd. vs. CST.
Delhi(16.4.2013 - ltem 42)]

(viii) Case No. ST/55526/2013 & ST/Stay/55711/13[lILM Institute
for Higher Education vs. CST, Delhi(16.4.2013 - Item 44)]

(ix) Case No. ST/1646/2010 [IILM Undergraduate Business
School vs. CCE, Delhi-1(16.4.2013 - Item 45)]

(x) Case No. ST/705/2011 [IILM Academy of Higher Leaming vs
CCE, Jaipur-1(16.4.2013 - Item 46)]

(xi) Case No. ST/2183/2012 [IILM Film & Media School vs.
Service Tax, Delhi(16.4.2013 - Item 47)]

(xi) Case No. ST/3183/2012 [IILM Undergraduate Business
School vs. Delhi(16.4.2013 - Item 48)]



23-
(2) That the appellant vide para 5 of his said application has also made a

declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the
CPIO in question.

(3) That the appellant received letter dated 4-6-2013 (Annexure-2) of the
CPIO to Asst. Registrar (SM) & Asst. Registrar (Customs/ST). The
Appellant vide letter dated 7-6-2013 to Asst. Registrar (SM) (Annexure-3)
& letter dated 7-6-2013 to Asst. Registrar (Customs/ST)(Annexure-4)
requested the said authorities to provide the desired information within
the period of 30 days as stipulated under Section 7(1) of the RTI Act,
2005. The Appellant has neither received any information nor any
response from the said authorities therefore, as per Section 7(2) of the
RTI Act, 2005, the request for information shall be deemed to have been

refused. Thus being aggrieved by such refusal, this Appeal.
GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the

information.

(3) That the inaction of the learned CPIO is in violation of Sections 7(1) and
7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction is
deemed to be a refusal to the request of the appellant without any

reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and

larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the
information in question.
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(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information

which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or

refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing or till the appeal is disposed of.
PRAYER
Under the circumstances, the appellant prays as under:
(@)  That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside and he may be directed to

provide the information in question within time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d)  That a personal hearing may be granted to the appellant before
deciding the appeal.

Signature of Appellant
Telephone No. : 9810077977
24651101

Fax No. 011-24635243

Place : New Delhi

Dated : 27-07-2013
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Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/6778/13
Dated : 1-6-2013

To

Shri Naresh Kumar,

Customs Excise & ServiceTax

CPlO & Depuly Registrar, e Mate Triwenal
Customs Excise & Service Tax Appellate Tribunal, e
West Block 2, R.K.Puram, 03 JUN

New Delhi - 110066

K. Puram,
066

Block No.-
West New Delh

1. | Nume of the Applicant R.K. Jain

2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003

(b) Phone Nos. 09810077977, 011-24651101, 01124690707
(0) Fax No. 011-24635243

3. | Whether a Citizen of India | Yes
4, | Particulars of Information

Details of information [(A) Please ptovide copies of all records of
required proceedings and orders except final order
passed in the following appeals and alse
N ) copies of all the Vakalatnamas and Notesheets

\ put up by the Registry as listed in the
£ | Supplementary Cause List:-

)} () Case No. ST/612/2008 [Madhy India
Q - Ltd. vs. CCE, Lucknow(16.4,2013 - Item
36)]

}@ (i) Case No. ST/613/2008 [Madhu India
C , Ltd. vs, CCE, Lucknow(16.4.2013 - Item
3N]

—K} < $ ben 4
= 4 (iif) Case No. ST/614/2008 [Madhu India
> Ltd. vs, CCE, Lucknow(16.4.2013 - Item

: 38)]
ﬁ (iv) Case No. ST/615/2008 [Madhu India
Ltd. vs, CCE, Lucknow(16.4.2013 - Item

N
Q a 39)]
f“ \ (v) Case No. ST/1419/2011 [Hero Motocorp
| >/ Ltd, vs, CST, Delhi(16,4.2013 - Item
‘ 40))

e jﬂ (vi) Case No. ST/1420/2011 [Hero Motocorp

Qﬁ/o

Ltd. vs. CST, Delhi(16.4.2013 - ltem
41)]

(vii) Cuse No, S17/1421/2011 [Hero Motocorp
Ltd. vs. CST, Delhi(16.4.2013 - [tem
42)]




™ (xii) Case No, ST/3183/2012 [IILM
Undergraduate Business School vs.
Delhi(16.4.2013 - Item 48)]

JM (xiii) Case No, 8T/699/2007 [Narayan
Builders vs. CCE, Jaipur-1(16.4.2013 —

ST/Stay/55711/13[1IILM  Institute for

/[ 2
\/ (viii) Case No. ST/55526/2013 &
~ Higher Education Vs, CST,

Delhi(16.4.2013 - Item 44)]

/ (ix) Case No. ST/1646/2010 [IILM
- Undergraduate Business School vs. CCE,
Delhi-I(16.4.2013 - Item 45)]

./ ® Case No. ST/705/2011 [IILM_Academy
of Higher Learning vs CCE, Jaipur-
1(16.4.2013 - ltem 46)]

(xi) Case No, ST/2183/2012 [IILM Film &
Media School wvs. Service Tax,
Delhi(16.4.2013 - Item 47)]

Item 48)]

Note:-Please provide point-wise information/
response for each of above points,

5. | I state that the information

Right to Information Act, 2

within the exemptions contained in sections 8 or 9 or any other provisions of the

your office. Information is being sought in larger public interest.

sought is covered under RTI Act and does not fall

005 and to the best of my knowledge it pertains to

payable.

6. | A Postal Order No, 11F 069650 for Rs, 10 towards payment of fee is enclosed
herewith, You are requested to filling the name in which the Postal Order is

days of the Application,

8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30

Place ; New Delhi

Encl, : as above
[TV ]

Si gnaturb Applicant

Telephone No., : 9810077977
011-24651101, 24690707
Fax No, 011-24635243
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FNo.og- 3 | |CESTAT/CPIO-ND/NK/2012
Customs Excise and Service Tax Appellate Tribunal,
West Block No.2,R.K.Puram, New Delhi:1 10066.

Dated.tﬂ/\/b/’5
ID No.=o 9B [ D
Subject: Information sought under RTT Act 2005. _
Sir, . 'l
Please refer toO Sh./Seat: (L\C o~ bl

application under RTI Act 2005 vide No. 61178 died
o (7E1% _ (copy enclosed) ~ wherein certain
information arc sought as mentioned therein 1s related

to your section.

Therefore,in terms of the proviéions of Section 6(3)

and Section 5(4) read with Section 5(5) of RTI Act
2005 the RITI application _ No. ~)) ¥ dated

s L4y CPIO ID Noo8-B | !gis forwarded
herewith to the following officers as desmed CPIO with
the request to rovide the information/ inspection on OF

_ be_fore\l\'{/b/tf ) , directly to the applicgnt and intimate

the undersigned within the stipulated tjme..

CNareéh Kumar)
Epcl.As abpve. - : DyRegistrar/CPIO
1. -\'.'V‘ ' 277, b AN WL—’@’

. Ry T

’ .._\Aq,q;\ Rl ’,b : N L e i ) L NS



Pr\rmexum— 2

R.K. JAIN wv.com. iz

Exclse, Custome & Bervice Tax Consultant

and author of 1512-B, Bhishm Pitamah Marg,

CENTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defence Colony,

CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELHI - 110 003,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 24651101
EXIM POLICY AND HANDBOOK OF PROCEDURE MOBILE : 810077977

RTI/P-195/6778/13/R6359

07-06-2013
) , [Custons Exclse & Service Tax |
Asstt. Registrar, Single Member, ¢ Rg'ﬁe”gt?mbuna, &
Customs Excise & Service Tax Appellate Tribunal, 07
West Block 2, i JUN 2013
t BI
R.K.Puram, est Block {:;iz‘ 1% ;(B Gpu, .

New Delhi - 110066 o
gy X )3

Sub: My RTI Application No. RT1/6778/13, dated 1/6/2013

Dear Sir,

This refers to the letter F.No. 08-131/CESTAT/CPIO-ND/NK/2013 dated 4-6-
2013 of Shri Naresh Kumar, Dy, Registrar/CPIO, CESTAT, New Delhi, transferring my
aforesaid RTI application to you under section 5(4) read with section 5(5) of the RTI Act,
2005, for providing the information to me, As a Deemed CPIO, you are requested to
kindly provide the information at the earliest as under section 7(1) of the RTI Act,
information is to be provided within 30 days of the RTI Application.

Thanking you,

Yours faithfully,

[RK. Jain]

nk



R.K. JAIN wv.com. e

Excise, Customs & Service Tax Consultant

and author of
CENTRAL EXCISE LAW GUIDE

CENTRAL EXCISE TARIFF, CUSTOMS TARIFF,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL &
EXIM POLICY AND HANDBOOK OF PROCEDURE

Asstt, Registrar, Customs/Service Tax,

O

Customs Excise & Service Tax Appellate Tribunal,

West Block 2,
R.K.Puram,
New Delhi - 110066

: RT

Dear Sir,

Prmexuse- L

——

1512-B, Bhishm Pitamah Marg,
Qpp. ICICI Bank of Defence Colony,
NEW DELHI - 110 003,

PHONE :-24651101

MOBILE : 9810077977

RTU/P-195/6778/13/R6360
07-06-2013

Excise & Service 18X \
‘ cuﬁg;ellata Tribunal ]

07 JUNZ013 ‘\

t Block Now2, R.K. Puram,
e New Dethi 10066

V)M Lok 1

lication No. RTI/6778/13, d 1

This refers to the letter F.No. 08-131/CESTAT/CPIO-ND/NK/2013 dated 4-6-
2013 of Shri Naresh Kumar, Dy. Registrar/CPIO, CESTAT, New Delhi, transferring my
aforesaid RTI application to you under section 5(4) read with section 5(5) of the RTI Act,
2005, for providing the information to me. As a Deemed CPIO, you are requested to
kindly provide the information at the earliest as under section 7(1) of the RTI Act,
information is to be provided within 30 days of the RTI Application.

Thanking you,

sk

Yours faithfully,




APPELLATE AUTHORITY RTI ACT
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi

Date of Hearing : 19.9.2013
Appeal No. 08-55(A)/2013

CPIO Appeat-No=5767/2613
T O N2 AD \\}O\}
Shri R.K. Jain Appellant
Vs.
Respondent

Shri Naresh Kumar, CPIO

Order....g?f/..%zﬁ .....

Heard Shri R.K. Jain appellant in presence of Shri Naresh Kumar, CP1O.

2 CPIO is directed to provide information in respect of (viii), (ix), (x) and

(xii) to the appellant within 15 days.

&

(Sahab Singh)
Appellate Authority under the RTI Act

To

1. Shri Naresh Kumar, Deputy Registrar/CP10, CESTAT, New Delhi

2. Shri R.K. Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-
110003.
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_________._
Ig;h‘(ppeal under Section 19 of the Right to Information Act, 2005

against D

eemed Refusal

Shri Sahab Singh,
Hon'ble 1st Appellate Authority

Ref. No. :RTI/P-537/(6782/13)/Appeal/5770
Dated : 27-07-2013

A

YTk
A S

Under RTI Act, 2005,

Customs, Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi - 110066

A. Contact Details :

i.E.(j/?: .

ik} Al

Name of the Appellant

Address

A 1
WA\
R K Jain |
1512-B. Bhishm Pitamah Marg |
Wazir Nagar ’
;

New Delhi-110003

B. Detalls About RTI Request

1. |Particulars of the CPIO agamst (a) Name |Shri Naresh Kumar,
whose order  appeal s CPIO & Deputy Registrar,
preferred = .
(b) Address |Customs Excise & Service
Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi - 110066
2. |Date of submission  0f|01-06-2013
application
(Copy of application attached)
3. |Details of the order appealed|Appeal against deemed refusal
against
4. Prayer or relief sought See Prayer clause at the end
5. |Last date for filing the appeal |1-8-2013
6. |Appealintime Yes
7. |Copies of documents relied[1) Copy of RTI application dated 1-6-
upon by the applicant 2013. (Annexure-1)
2) Copy of CPIO's letter dated 4-6-

2013.(Annexure-2)

3) Copy of Appellant's letter to Asst.
Registrar (Single Member) dated 7-6-
2013. (Annexure-3)

4) Copy of Appellant's letter to Asst.

Registrar (Service Tax) dated 7-6-
2013. (Annexure-4)

5) Copy of Appellant's letter to Asst.
Registrar (Customs) dated 7-6-2013.
(Annexure-5)




L
BRIEF FACTS OF THE CASE

(1) The appellant has filed an application dated 01-06-2013 (Annexure — 1)

under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide copies of all records of proceedings and orders except

final order passed in the following appeals and also copies of all the

Vakalatnamas and Notesheets put up by the Registry as listed in the

Supplementary Cause List:-

(i)

(i)

(i)

(iv)

(v)

(Vi)

(vii)

(viii)

(i)

Case No ST/22/2009 [C.C.E Kanpur vs Nannumal Glass
Works(3.5.2013 - Item 11)]

Case No ST/1707/2010 [Ahilcon Builders & Developers Pvt Ltd
vs C.C.E, Indore(9.5.2013 - Item 40)]

Case No ST/87/2009 [Saini & Company VS C.C.E,
Ludhiana(9.5.2013 - Item 41)]

Case No ST/MISC/55811-55812/13(Extn) &
ST/MISC/56122/13(EH BYREV) & ST/291/2008,433/2009
[Cellebrum Technologies Ltd vs C.C.E, Chandigarh(6.5.2013 -
Item 105)]

Case No ST/Stay/4396/2012 & ST/MISC/55373/2013 &
ST/3459/2012 [Jubilant Life Sciences Limited vs CC,
Noida(7.5.2013 - Item 35)]

Case No ST/Stay/4690/2012 & ST/3707/2012 [Barco
Electronics Systems Pvt Ltd vs CC, Noida(7.5.201 3 - Item 36)]

Case No ST/Stay/5009/2012 & ST/3973/2012 [Sumitomo
Corporation India Pvt Ltd vs CC, Delhi-1(7.5.2013 - Item 37)]

Case No ST/Stay/55125/2013 & ST/55146/2013 [Involute
Engineering Pvt Ltd vs CC, Meerut-1(7.5.2013 - ltem 38)]

Case No ST/422/2009 [Kalpik Interiors vs CST, Delhi(7.5.2013 -
Item 39)]

(2) That the appellant vide para 5 of his said application has also made a

declaration that the infermation sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the

knowledge of the appellant, the information pertains to the Office of the

CPIO in question.
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(3) That the appellant received letter dated 4-6-2013 (Annexure-2) of the

CPIO to Asst. Registrar (SM) & Asst. Registrar (Customs/ST). The
Appellant vide letter dated 7-6-2013 to Asst. Registrar (SM) (Annexure-
3), letter dated 7-6-2013 to Asst. Registrar (ST) & letter dated 7-6-2013 to
Asst. Registrar(Customs) (Annexure-5) requested the said authorities to
provide the desired information within the period of 30 days as stipulated
under Section 7(1) of the RTI Act, 2005. The Appellant has neither
received any information nor any response from the said authorities
therefore, as per Section 7(2) of the RTI Act, 2005, the request for
information shall be deemed to have been refused. Thus being aggrieved

by such refusal, this Appeal.
GROUNDS OF APPEAL
(1) That the action of the learned CPIO and the deemed CPIO in not

providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the

information.

(3) That the inaction of the learned CPIO is in violation of Sections 7(1) and
7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction is
deemed to be a refusal to the request of the appellant without any

reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and

larger period, thus could have easily been provided by the learned CPI0O.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the

information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or

refused to the appellant.
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(7) This is without prejudice to the right of the appellant to add, alter or modify

any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding

the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing or till the appeal is disposed of.
PRAYER
Under the circumstances, the appellant prays as under:
(@)  That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside and he may be directed to

provide the information in question within time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before
deciding the appeal.

Signature of Appellant
Telephone No. : 9810077977
24651101
Fax No. 011-24635243
Place : New Delhi

Dated : 27-07-2013
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Application under Section 6 of the Right to Information Act, 2005

REf. No. :RTI/P-195/6782/13
Dated : 1-6-2013

To
Shri Naresh Kumar,
CPIO & Deputy Registrar,
Customs Excise & Service Tax Appellate Tribunal, Wﬂg?g SraseL ﬁer‘{‘ig-e Tax
West Block 2, R.K.Puram, Lo
New Delhi - 110066 03 JUN 2033
West Blllocklyot;‘-lth. :

1. | Name of the Applicant R.K, Jain

‘| 2. | Address 1512-B, Bhishm Pitamah Marg
: Wazir Nagar
New Delhi-110003
(b) Phone Nos, 09810077977, 011-2465] 101, 011-24690707
(¢) Fax No. 011-24635243

Whether a Citizen of India | Yes
4. | Particulars of Information

Details of information (A) Please provide copies of all records of
required proceedings and orders except final order
_ passed in the following appeals and also copies
'y - ofall the Vakalatnamas and Notesheets put up
P ‘«C by the Registry as listed in the Supplementary
\ |- Cause List:- -

o < X| @) CaseNo ST/22/2000 [C.C.E Kanpur vs
| 5}3 o )/_Bﬂ > Nannumal Glass Works(3.5.2013 - Item
A ;

| B -

¥ 8 ¥ () Case No ST/1707/2010 [Ahileon
. Builders & Developers Pvt Ltd vs |

C.C.E, Indore (9.5.2013 - Item 40)]

N
Q K v (iii) Case No ST/87/2009 [Saini & Company
i | , vs C.C.E, Ludhiana(9.5.2013 - Item 41)]
: - ¥ (iv) Case No ST/MISC/55811-
A S - 55812/13(Extn) ' &
¥ BN ST/MISC/S6122/13(EH BY REV) &
S ST/291/2008,433/2009 [Cellebrum
< \O _ : Technologies Ltd Vs C.CE,
" =t Chandigarh(6.5.2013 - Item 105)]
SN N \(t} () Cmse No ST/Stayi396/2012 &

/)?.‘\

ST/MISC/55373/2013 & ST/3459/2012
[Jubilant Life Sciences Limited vs CC,
[~ : Noida(7.5.2013 - Item 35))

>\<) (vi) Case No ST/Stay/4690/2012 &
ST/3707/2012  [Barco Electronics
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] Systems Pvt Ltd vs CC, Noida(7.5.2013 |
- Item 36)]

(vii) Case No ST/Stay/5009/2012 &
ST/3973/2012 [Sumitomo Corporation |
India Pvt Ltd vs CC, Delhi-I(7.5.2013 -
item 37)]

(viii) Case No ST/Stay/55125/2013 &
ST/55146/2013 [Involute Engineering
Pvt Ltd vs CC, Meerut-1(7.5.2013 - Item
38)] '

(ix) Case No ST/422/2009 [Kalpik Interiors
v8. CST, Delhi(7.5.2013 - Item 39)]

Note:-Please provide point-wise information/
response for each of above points. -

5. |1 state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowlédge it pertains to
your office. Information is being shought in larger public interest.

6. | A Postal Order No. 11F 070752 for Rs. 10 towards payment of fee is enclosed |.
herewith, You are requested to filling the name in which the Postal Order is
payable,

8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30

L days of the Application.
Signature@Applicant

Telephone No., : 9810077977
011-24651101, 24690707
Fax No. 011-24635243

Place : New Delhi

+Encl. : as above
AW et TH2
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FNo.s3A% JCESTAT/CPIO-ND/NK/2013
Customs Excise and Service Tax Appellate Tribunal,
West Block No.2,R.K.Puram, New Delhi:110066.

Dated.¢ -1
ID Noo3\3S/[3
Subject: Information sought under RTT Act 2005.
Sir,
Please refer to Sh./Smt. % §< /,)—c;\m.\
application under RTI Act 2005 vide No. @i?iated
e

) [@({' § (copy enclosed) wherein in
informafion are, sought as mentioned therein is related

to your section.

, Therefore,in terms of the provisions of Section 6(3)
and Section 5(4) read with Section 5(5) of RTI Act
2005 the RTI application No. b‘)8°)_dated
641~ _CPIO ID NooB13S|gis forwarded
herewith to the following officers as deemed CPIO with
the request to Erovide the information/inspection on Of

the undersigned within the stipulated\time..
{

before ’\u”f)/\ , directly to the ;iﬁ\lfam and intimate

(Naresh Kumar)
egistrar/CPI1O

- YT i -
(2 R : YT - -
: o LT ST R
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R.K. JAIN M.Com,, LL,

Excise, Customs & Bervice Tax Consultant

and author of 1612-B, Bhishm Pitamah Magg,

CENTRAL EXCISE LAW QUIDE Opp. ICICI Bank of Defence Colony,

CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELHI - 110 003,
CENTRAL EXCISE MANUAL, cusTOMS LAw MANUAL & PHONE : 24651101
EXIM POLICY AND HANDBOOK OF PROCEDURE MOBILE ; 981 0077977

RTI/P-195/6782/1 3/R6344
07-06-2013

Asstt. Registrar, Single Member,

Customs Excise & Service Tax Appellate Tribunal,
West Block 2,

R.K.Puram,

! \V3 7
Sub: RTI Application No. RT1/6782/13 dated 1/6/2

Dear Sir,

This refers to the letter F.No, 08-135!CESTAT/CPIO~ND!NI{/2013 dated 4-6.
2013 of Shri Naresh Kumar, Dy, Registrar/CPIO, CESTAT, New Delhi, transferring my
aforesaid RTI application to yoy under section 5(4) read with section 5(5) of the RTI Act,
20085, for providing the information to me. As a Deemed CPIO, you are requested to
kindly provide the information at the earliest ag under gection 7(1) of the RTY Act,
information is to be provided within 30 days of the RTJ Application,

Thanking you,

Yours faithfully,

[R.K. Jain]

ak
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R.K. JAIN M.Com. (LB,

Excige, Customs & Service Tax Consultant
and author of 1512-B, Bhishm Pitamap Marg,
CENTRAL EXCISE LAW QUIDE Opp. ICICI Bank of Defence Colong,
CENTRAL EXCISE TARIFF, custous TARIFR, NEW DELHI . 110 og3,
CENTRAL EXCISE MANUAL, CUSTOMS Law MANUAL & PHONE { 2445 101
EXIM POLICY AND HANDBOOK op PROCEDURE

MOBILE ; 7810077977

RTUP-195/6782/1 3/R6343

07-06-2013
Asstt, Registrar, Service Tax,

Customs Excise & Serv e Tax
Appellate Tribunal
Customs Excise & Service Tax Appellate Tribunal, |
West Block 2, 07 JUN 2013
R.K.Puram,

West Block No.-2, RK. Puram,
New Delhi-110066

" o/l)k
82/13, dat 6/2013

New Delhi - 1] 0066

i My RTY ication No,

Yours faithfully,

[R.K. Jain]
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Armexur -5
R.K. JAIN v.com, ua
Excise, Customs & Service Tax Consultant
gndicutharigl 1512-B, Bhishm Pitamah Marg,
CENTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defence Colony,
CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELHI - 110 003.
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 24651101
EXIM POLICY AND HANDBOOK OF PROCEDURE MOBILE : 9810077977
RTU/P-195/6782/13/R6342
e 3 7=06-201.3
tCustems Eacise & Semn s T
Appllats pnbueae |
Asstt.Registrar, Customs | '
Customs Excise & Service Tax Appellate Tribunal, ;
West Block 2, f wast Block No.-2, RK. Pursm
R.K.Puram. U Naw [JEI’”.““T;—
New Delhi - 110066 Vy“?g / L)L
Sub: My RTI Application No. RT 1/6782/13, dated 1/6/2013

Dear Sir,

Thanking you,
Yours faithfully,

6.2

[R.K. Jain]

uk



APPELLATE AUTHORITY RTI ACT
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi

Date of Hearing : 19.9.2013
Appeal No. 08-54(A)/2013

CPIOpeppea-l—Ne.—-G#@%
T O N+ 935S |2\
Shri R.K. Jain Appellant
Vs.
Respondent

Shri Naresh Kumar, CP1O

Order....& (/‘7/9{‘3? ........

Heard Shri R.K. Jain appellant in presence of Shri Naresh Kumar, CP1O.

2. CPIO is directed to provide the information in respect of S. No. (ix) within

15 days. Other information in respect of (i) to (viii) duly supplied to the

appellant.
(Sahab Singh)
Appellate Authority under the RTI Act
To
1. Shri Naresh Kumar, Deputy Registrar/CPIO, CESTAT, New Delhi

Shri R.K. Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-
110003.

2.
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First Appeal under Section 19 of the Right to Information Act, 2005

s“?ja/
Yo
i

A. Contact Details :

Shri Sahab Singh,

Cg:’\gﬂjainst Deemed Refusal
\ Ref. No. :RTI/P-537/(6780/13)/Appeal/5769

Dated : 27-07-2013

Hon'ble 1st Appellate Authority Under RTI Act, 2005, 0\

Customs, Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,
New Delhi - 110066

T%f?‘ %’MD

2.

1. |[Name of the Appellant R.K. Jain
Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003

B. Details About RTI Request :

1.

(Copy of application attached)

Particulars of the CPIO against|(a) Name |Shri Naresh Kumar,

whose order  appeal s CPIO & Deputy Registrar,

preferred - — '

(b) Address |Customs Excise & Service

Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi - 110066

Date  of submission  0f|01-06-2013

application

Details of the order appealed
against

Appeal against deemed refusal

Prayer or relief sought

See Prayer clause at the end

Last date for filing the appeal

1-8-2013

If appeal is being filed after 30
days, the reasons which
prevented from filing appeal in
time

Appeal in time

Copies of documents relied
upon by the applicant

s g

=19 \\3

Copy of RTI application dated 1-6-
2013. (Annexure-1)

Copy of CPIO's
2013.(Annexure-2)

Copy of Appellant's letter to Asst.
Registrar (Single Member) dated 7-6-
2013. (Annexure-3)

Copy of Appellant's letter to Asst.
Registrar (Customs/ST) dated 7-6-
2013. (Annexure-4)

letter dated 4-86-
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BRIEF FACTS OF THE CASE

(1) The appellant has filed an application dated 01-06-2013 (Annexure — 1)

under Section 6 of the RTI Act 2005 requesting for the following

information:

(A) Please provide copies of all records of proceedings and orders except

final order passed in the following appeals and also copies of all the

Vakalatnamas and Notesheets put up by the Registry as listed in the

Supplementary Cause List:-

(i)

(ii)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

Case No. ST/291/2008, ST/MISC/55811/2013 &
ST/MISC/56122/2013 [Cellebrum Technologies Ltd. vs. CCE,
Chandigarh(22.4.2013 - Item 97)]

Case no. ST/MISC/3441/2012 & ST/248/2006 [Delhi Public
School vs. CST, Delhi(25.4.2013 - Item 1 8)]

Case No. ST/335/2008 [Delhi Public School vs. CST,
Delhi(25.4.2013 - Item 19)]

Case No. ST/415/2009 [Delhi Public School vs. CST,
Delhi(25.4.2013 - Item 20)]

Case No. ST/1356/2010 [Delhi Public School vs. CST
Delhi(25.4.2013 - Item 21)]

Case No. ST/1591/2011 [interocean Shipping Company vs.
CST, Delhi(25.4.2013 - item 22)]

Case No. ST/1592/2011 [Interocean Shipping (India) Ltd. vs.
SST, Delhi(25.4.2013 - Item 23)]

Case No. ST/357-362/2011 [Mahindra World City vs. CCE,
Jaipur(25.4.2013 - Iitem 24)]

(2) That the appellant vide para 5 of his said application has also made a

declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the

knowledge of the appellant, the information pertains to the Office of the

CPIO in question.

(3) That the appellant received letter dated 4-6-2013 (Annexure-2) of the
CPIO to Asst. Registrar (SM) & Asst. Registrar (Customs/ST). The
Appellant vide letter dated 7-6-2013 to Asst. Registrar (SM) (Annexure-3)
& letter dated 7-6-2013 to Asst. Registrar (Customs/ST)(Annexure-4)

requested the said authorities to provide the desired information within
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the period of 30 days as stipulated under Section 7(1) of the RTI Act,

2005. The Appellant has neither received any information nor any
response from the said authorities therefore, as per Section 7(2) of the
RTI Act, 2005, the request for information shall be deemed to have been
refused. Thus being aggrieved by such refusal, this Appeal.

GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the

information.

(3) That the inaction of the learned CPIO is in violation of Sections 7(1) and
7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction is
deemed to be a refusal to the request of the appellant without any

reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and

larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of india and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the

information in question.

(6) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or

refused to the appellant.

(7) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding
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the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing or till the appeal is disposed of.
PRAYER
Under the circumstances, the appellant prays as under:
(a) That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside and he may be directed to

provide the information in question within time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d) That a personal hearing may be granted to the appellant before

deciding the appeal.

Signature of Anpeliant
Telephone No. : 9810077977
24651101

Fax No. 011-24635243

Place : New Delhi

Dated : 27-07-2013
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Application under Section 6 of the Right to Information Act, 2005

Ref. No. :RTI/P-195/6780/13
Dated : 1-6-2013

To
Shri Naresh Kumar,
CPIO-& Deputy Registrar, Servico 12X
Customs Excise & Service Tax Appellate Tribunal, i Custgl;;,?augt?% o
West Block 2, R.K.Puram, 03 2013
New Delhi - 110066 : "
West B‘°Ck§;§|' e Pussm,
1. | Name of the Applicant R.K. Jain
2, | Address 1512-B, Bhishm Pitamah Marg
: Wazir Nagar
New Delhi-110003
(b) Phone Nos, 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
Whether a Citizen of India | Yes
4, | Particulars of Information
Details of information [A) Please provide copies of all records of
required procecdings and orders except final order
passed in the following appeals and also
= o copies of all the Vakalatnamas and
\,\ &7 Notesheets put up by the Registry as listed in
) \!j Z)’ the Supplementary Cause List:-
v oy (i) Case No. ST/291/2008,
V' ST/MISC/55811/2013 &
i é‘ ) ST/MISC/56122/2013 [Cellebrum
3 N }{ Technologies Ltd, vs. CCE,
J Tl Chandigarh(22.4.2013 - Item 97)]

y P A (if) Case no. ST/MISC/3441/2012 &
. : ST/248/2006 [Delhi Public School vs.
T q CST, Delhi(25.4.2013 - Item 18)]
)R (iiiy Case No. ST/335/2008 [Delhi Public

Y] School vs. CST, Delhi(25.4.2013 - Item
] & - 19)]
) C? (iv) Case No. ST/415/2009 [Delhi Public
( School vs. CST, Delhi(25.4.2013 - Item
Y (v) Cdse No. ST/1356/2010 [Delhi Public
School vs. CST, Delhi(25.4.2013 - ltem
21)] ‘
(vi) Case No. S8T/1591/2011 |Interocean
Shipping  Company  vs.  CST,
Delhi(25.4.2013 - ltem 22)]
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(vii) Case No. S8T/1592/2011 [Interocean
Shipping (India) Ltd. vs. SST,
Delhi(25.4.2013 - Item 23)]

(viii) Case No. $T/357-362/2011 [Mahindra
World City vs. CCE, Jaipur(25.4.2013 -
[tem 24)]

Note:-Please provide point-wise information/
response for each of above points.

NE=es§TRO

5. | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertains to
your office. Information is being sought in larger public interest. .

6. | A Postal Order No. 11F 070750 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is
payable, '

| 8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application. '
Signatu%ﬁcant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243
Place : New Delhi
Encl. ; as above
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FNo.@46}/CESTAT/CPIO-NDMK/20 1
Customs Excise and Service Tax Appellate Tribunal,
West Block No.2,R.K.Puram, New Delhi:110066.

Dated. 2\ G\ % [
ID No.s 35 3
Subject: Information sought under RTT Act 2005.
Sir, . , o
Please refer 1O Sh./Smt. C v,
ap;i)lication under RTI Act 2005 vide No.Bf- 14O dae
a \ 51D (copy enclosed) wherein  certain

information are. sought as mentioned therein is related
to your section.

Therefore,in terms of the. provisions of Section 6(3)
and Section 5(4) read with Section 5(5) of RT1 Act
2005 the RTI application  No._ b1 Qo dated
s TAETD CpPIO ID No.bi"'3§ﬂ is forwarded
herewith to.the following officers as deelged CPIO with

the request to provide the snformation/inspection on oOr

beforefWAAS > directly to the apjplicant and intimate

the undersigned within the stipulatedl time..

]

aresh Kumar)
Dy.Regiftrar/ CPIO

u.;\
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R.K. JAIN y.com. e,

Ercige, Customa & Service Tax Consultant

and author of 1512-B, Bhishm Pitamah Marg,

CENTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defence Colony,

CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELH! - 110 003,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 24451101
EXIM POLICY AND HANDBOOK OF PROCEDURE MOBILE : 9810077977

RTI/P-195/6780/13/R6349
07-06-2013

Customs Exclse

Asstt, Registrar, Single Member, Appellate Tribun

Ce fax
Customs Excise & Service Tax Appellate Tribunal, !

a

West Block 2, 0T N
R.K.Puram, : , LA, Puram,
NEW Delhi - ] 10066 * -1 IUGE

' | S
v > / / / /58
ub: RTI1 cation No, RT1/6780/13, dated 1/6/2013
Dear Sir,
This refers to the letter F.No, 08-133/CESTAT/CPIO-ND/NK/2013 dated 4-6-
2013 of Shri Naresh Kumar, Dy. Registrar/CPIO, CESTAT, New Delhi, transferring my

aforesaid RTI application to you under section 5(4) read with section 5(5) of the RTI Act,
2005, for providing the information to me. As a Deemed CPIO, you are requested to

kindly provide the information at the earliest as under section 7(1) of the RTI Act,
information is to be provided within 30 days of the RTI Application.

Thanking you,

Yours faithfully,

[R.K. Jain]

[
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R.K. JA.IN M.Com,, LL.B,

Excise, Customs & Bervice Tax Conaultant

i g ' 1512-B, Bhishm Pitamah Marg,

CENTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defance Colony,

CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELHI - 110 003,
CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 2445110)
EXIM POLICY AND HANDBOOK QF PROCEDURE MOBILE : 9810077977

RTI/P-195/6780/13/R6348

07-06-2013
Asstt, Registrar, Customs/Service Tax, Customs EXCise & Service 197 |
Customs Excise & Service Tax Appellate Tribunal, Appsilate Tiounn)
West Block 2, 07 JUN 2013
R.K.Puram, . West Block No.-2, R.K. Puram, |
New Delhi - 110066 New Delhi-110066

]

iy l..____ s
J* ] ?,/5 / )32
Sub: My RTI Application No, RTI/6780/13, dated 1/6/2013

Dear Sir,

This refers to the letter F.No. 08-133/CESTAT/CPIO-ND/NK/2013 dated 46~
2013 of Shri Naresh Kumar, Dy, Registrat/CPIO, CESTAT, New Delhi, transferring my
aforesaid RTI application to you under section 5(4) read with section 5(5) of the RTI Act,
2005, for providing the information to me, As g Deemed CPIO, you are requested to

kindly provide the information at the earliest as under section 7(1) of the RTI Act,
information is to be provided within 30 days of the RTI Application,

Thanking you,

Yours faithfully,

(@

[R.K. Jain]

wk



APPELLATE AUTHORITY RTI ACT
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi

Date of Hearing : 19.9.2013

Appegl 1&8&98_5?('&)/2013
CcP | No. 5769/2013
0010 ) Do 08332210
Shri R.K. Jain Appellant

Vs.

Shri Naresh Kumar, CP10 Respondent

Order....é?./..%.l..& ......

Heard Shri R.K. Jain appellant in presence of Shri Naresh Kumar, CP10.

2. Information is already provided to the appellant. Appeal does not need

any further action.

(Sahab Singh)
Appellate Authority under the RTI Act

To

1. Shri Naresh Kumar, Deputy Registrar/CPIO, CESTAT, New Delhi

2. Shri R.K. Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-

110003.
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First Appeal under Sectiom\f9 of’the Right to Information Act, 2005
¢ fb} ingtDeemed Refusal
i

-

¥

Ref. No. :RTI/P-537/(6762/13)/Appeal/5761
Dated : 27-07-2013

O v )
1o O\/\H : /)/('7

e Z Shri Sahab Singh,

¥ Hon'ble 1st Appellate Authority Under RTI Act, 2005,
{;‘fﬂ Customs, Excise & Service Tax Appellate Tribunal,
(7[ West Block 2, R.K.Puram,
. New Delhi - 110066 : ‘ \--
) o %%
A. Contact Details : )",--G'\\‘ ¢ 1
1. |Name of the Appellant R.K. Jain
2. |Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
B. Details About RTI Request :
1. |Particulars of the CPIO against|(a) Name |Shri Naresh Kumar,
whose order  appeal s CPIO & Deputy Registrar,
preferred : -
(b) Address |Customs Excise & Service
Tax Appellate Tribunal,
West Block 2, R.K.Puram,
New Delhi — 110066
2. |Date of submission  0of|30-05-2013
application
(Copy of application attached)
3. |Details of the order appealed|Appeal against deemed refusal
against
4. |Prayer or relief sought See Prayer clause at the end l
5. |Last date for filing the appeal |30-7-2013 |
16, |If appeal is being filed after 30|Appeal in time l
days, the reasons which '
prevented from filing appeal in
time
7. |Copies of documents relied|(1) Copy of RTI application dated 30-5-
upon by the applicant 2013.(Annexure-1)
(2) Copy of CPIO's letter dated 31-5-
2013.(Annexure-2)
(3) Copy of appellant's letter to Asst.
Registrar (Single Member) dated 5-6-
2013 .(Annexure-3)
(4) Copy of appellant's letter to Asst.
Registrar(Customs/ST)  dated  5-6-
L - S 2013.(Annexure-4)
1885511

51903
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BRIEF FACTS OF THE CASE

(1) The appellant has filed an application dated 30-05-2013 (Annexure — 1)
under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide copies of all after court supplementary cause lists
issued for Court No. 1 from 1-3-2013 till the date of providing the

information.

(B) Please provide copies of all after court cause lists(except those

covered in point (A) above) but including about mention matters for

Court No. 1 from 1-3-2013 till the date of providing the information.

(C) Please provide ¢opies of all records of proceedings and orders except

final order passed in the following appeals and also copies of all the

Vakalatnamas and Notesheets put up by the Registry:-

(i)

(i)

(iii)

(iv)

(v)

(vi)

(vif)

Matter No. ST/Stay/55849/13 & ST/55612/13 [MS KPMG vs.
CST, Delhi (2.4.2013 - Item 24)]

Matter No. ST/698/08 [CCE, Jaipur-l vs. Brenco
Incorporated(5.4.2013 - Item 1)]

Matter No. ST/07/09 [CCE, Chandigarh vs. VTC Transport
Ltd.(5.4.2013 - ltem 2)]

Matter No. ST/2687/2012 [Everest Industries Ltd. vs. CCE,
Meerut-1(5.4.2013 - Item 3)]

Matter No. ST/stay/55849/13 & ST/65612/2013 [M/s KPMG vs.
CCE, New Delhi(8.4.2013 - Item 92)]

Matter No. ST/Stay/632-34/2012 & ST/304-305/2012 [Municipal
Council vs. CCE, Rohtak(8.4.2013 - Item 93)]

Matter No. ST/Stay/643/2012 & ST/308/2012 [Money

Shaminder Tours & Travels vs. CCE, Chandigarh(8.4.2013 -
Item 94)]

(viii) Matter No. ST/331/2012 [Tyagi Associates vs. CCE,

Ghaziabad(8.4.2013 - Item 1)]

(2) That the appellant vide para 5 of his said application has also made a

declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and also stated that to the best of the

knowledge of the appellant, the information pertains to the Office of the

CPIO in question.

(3) That the appellant received letter dated 31-5-2013 (Annexure-2) of the



B
CPIO to Asst. Registrar (SM) & Asst. Registrar (Customs/ST). The

Appellant vide letter dated 5-6-2013 to Asst. Registrar (SM)(Annexure-3)
& Asst. Registrar (Customs/ST) (Annexure-4) requested the said
authorities to provide the desired information within the period of 30 days
as stipulated under Section 7(1) of the RTI Act, 2005. The Appellant has
neither received any information nor any response from the said
authorities therefore, as per Section 7(2) of the RTI Act, 2005, the request
for information shall be deemed to have been refused. Thus being

aggrieved by such refusal, this Appeal.
GROUNDS OF APPEAL

(1) That the action of the learned CPIO and the deemed CPIO in not
providing the information to the appellant is illegal and contrary to the
provisions and sprit of the RTI Act, 2005.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the

information.

(3) That the inaction of the learned CPIO is in violation of Sections 7(1) and
7(2) of the RTI Act, 2005 and is therefore, illegal. Such inaction is
deemed to be a refusal to the request of the appellant without any

reasonable cause or ground hence is illegal.

(4) That the information sought is neither voluminous nor relate to older and

larger period, thus could have easily been provided by the learned CPIO.

(5) That the appellant is citizen of India and fulfilled all other requirements of
the RTI Act and the Rules made thereunder and is entitled to the

information in question.

(6) That as per proviso to Section 8(1) of the RT! Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or

refused to the appellant.



-4-
(7) This is without prejudice to the right of the appellant to add, alter or modify

any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing.

(8) That a personal hearing may be granted to the appellant before deciding

the present appeal.

(9) This is without prejudice to the right of the appellant to add, alter or modify
any of the grounds of this appeal and adduce oral or written evidence at

the time of hearing or till the appeal is disposed of.
PRAYER
Under the circumstances, the appellant prays as under:
(@)  That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside and he may be directed to

provide the information in question within time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d)  That a personal hearing may be granted to the appellant before

Signature g Appellant

Telephone No. : 9810077977

deciding the appeal.

24651101
Fax No. 011-24635243
Place : New Delhi

Dated : 27-07-2013
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Application under Section 6 of the Right to Information Act, 2005

Ref, No. :RTI/P-195/6762/13
Dated : 30-5-2013

To

Shri Naresh Kumar, C““ﬁ’;{fjg‘,’,‘g{ffﬁ o
CP10O & Deputy Registrar,
Customs Excise & Service Tax Appellate Tribunal, 3 0 MAY 203
West Block 2, R.K.Puram, West BIOCK Ho. 2 o, 1
. ew Delhi-110806
New Delhi - 110066 '\)ld")/""i i r,_;//) (‘
1. | Name of the Applicant R.K. Jain _
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003 -
(b) Phone Nos, 09810077977, 011-24651101, 01 1-24690707
(c) Fax No. 011-24635243

Whether & Citizen of India Yes
4. | Particulars of Information

Details of information (A) Please provide copies of all after court
required. supplementary cause lists issued for Court No.
1 from 1-3-2013 till the date of providing the
information.

i v
‘Q) v vy/ ~ (B) Please provide copies of all after court cause
Y &

lists(except those covered in point (A) above)
but including about mention matters for Court

b.()“ No. 1 from 1-3-2013 till the date of providing
O/ the information,
i < g N (C) Please provide copies of all records . of
J . ? proceedings and orders except final order
N Q , passed in the following appeals and also copies
Q d of all the Vakalatnamas and Notesheets put up
¢/ b i N 1 by the Registry:-
g
£ A é \ ' ,
N £ A () Matter No. ST/Stay/55849/13 &
N })?” 5 ST/55612/13 [M/s KPMG vs. CST, Delhi
| X (2.4.2013 - Item 24)]
N T WY (ii) Matter No. ST/698/08 [CCE, Jaipur- vs,
. Brenco Incorporated(5.4,2013 - Item 1)]
%/ (iif) Matter No. ST/07/09 [CCE, Chandigarh

vs. VTC Transport Ltd.(5.4.2013 - Item
2)]

(iv) Matter No, ST/2687/2012 [Everest
Industries  Ltd, vs. CCE, Meurut-
1(5.4.2013 - Item 3)]
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(V) Matter No.  ST/stay/55849/13 & |
ST/55612/2013 [M/s KPMG vs. CCE,
New Delhi(8.4.2013 - Item 92)]

(vi) Matter No. ST/Stay/632-34/2012 &
ST/304-305/2012 [Municipal Council vs.
CCE, Rohtak(8.4.2013 - [tem 93)]

(vii) Matter  No, ST/Stay/643/2012 &
ST/308/2012 [Money Shaminder Tours
& Travels vs, CCE, Chandigarh(8.4.2013
- Item 94)]

(viii) Matter No.,  ST/331/2012 [Tyagi
Associates vs, CCE, Ghaziabad(8.4.2013
- Item 1)]

Note:-Please provide pointwise information/
response for each of above points,

5. | I state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge it pertaing to
your office. Information is being sought in larger public interest,

6. | A Postal Order No, 11F 069633 for Rs. 10 towards payment of fee is enclosed
herewith, You are requested to filling the name in which the Postal Order is
payable.

8. | As per Section 7 of the RTI Act, 2005 information is to be provided within 30
days of the Application.

Signature oF Applicant
Telephone No, : 9810077977
011-24651101, 24650707
Fax No. 011-24635243
Place : New Delhi
Encl. : as above

BIreanl 762



Ar*r\m.u K;Z

NoeBAZS /CESTAT/CPIO-ND/NK/2012
Customs 1ixeise and Service Tax Appellate Tribunal,
West Block No.2, R.K Puram, New Delhiz 10066,

Dulcd.ﬁf’fﬂj _
D No.o 9-125/1¢
Subject: Information sought under RTI Act 2005.
Sir,

Please  refer o Sh/bmt—ﬁ k@%__
application under RTI Act 2005 vide No[H742- dafed
ZQ;‘Q/{Q (copy enclosed) wherein certain
information are sought as mentioned therein is related
to your section.

Therefore,in terms of the provisions of Section 6(3)
and Section 5(4) read with Section 5(5) of RTI Act
2005 the RTI application No. 67 62 dated

- -

Se€ U CPIO 1D N0384§5“35 forwarded

herewith to the following officers as de med CPIO with
the request to provide the information/inspection on or
before\M 13 , directly to the applicant and intimate
the undersigned within the stipulatgd time..

(Naresh Kumar)

Encl.As afove. Dy.Registrar/CPI1O
18%\5# M{S T: .
ed—F S Newbo—~

A, B @j;ﬁf@?ﬁtﬁmwﬂ%wi
o g gty s 0FE T
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R.K. JAIN wv.com, s
Excise, Customs & Service Tax Consultant
 ongigutionph 1512-B, Bhishm Pitamah Marg,
CENTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defence Colony,
CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELHI - 110 003,

PHONE : 24451101
MOBILE : $810077977

CENTRAL EXCISIE MANUAL, CUSTOMS LAW
EXIM POLICY AND HANDHROOK OF PROCY

et it EXCISES
i}&‘ppellatﬂ

05 JUNTON
et |
— ) V=77 ) WRTUP-195/6762/13/R6313
& ;72’)’& 05-06-2013

Assistant Registrar(Single Member) & Deemed CPIO
Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K.Puram,

New Delhi - 110066

Sub: My RTI Application No. RT1/6762/13. dated 30/5/2013
Dear 8ir,

This refers to the letter F.N0.08-123/CESTAT/CPIO-ND/NK/2013 dated 31-5-
2013 of Shri Naresh Kumar, CPIO & Deputy Registrar, CESTAT transferring my
aforesaid RT1 application to you under section 6(3) of the RTI Act, 2005, for providing
the information to me. You are requested to kindly provide the information at the earliest
as under section 7(1) of the RT1 Act, information is to be provided within 30 days of the
RTI Application, :

Thanking you,

Yours faithfully,

(B

[R.K, Jain]

BN
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Armexuse- Y

R.K. JAIN v.com. s

Excise, Customs & Service Tax Consultant

- “”‘:f a‘uth.or of 1512-B, Bhishm Pitamah Marg,
CENTRAL EXCISE LAW GUIDE Opp. ICICI Bank of Defence Colony,
CENTRAL EXCISE TARIFF, CUSTOMS TARIFF, NEW DELHI - 110 003.

CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE : 2465110
EXIM POLICY AND HANDBOOK OF PROCEDURE MQBILE : 9810077977

Customs Excise & Service Tax
Appellate Tribunal

05 JuN 2013
West Sleck Ns9.-2, R.K, Pura&nqw"195/6762/13/R63 12

New Delni-110066 T 05-06-2013
) S|k

Assistant Registrar(Customs/ST) & Deemed CP10
Customs Excise & Service Tax Appellate Tribunal,
West Block 2. R.K.Puram,

MNew Delhi

Delhi - 110066

Sub: My RTI Application No. RT1/6762/13, dated 30/5/2013

Dear Sir,

This refers to the letter F.No,08-123/CESTAT/CPIO-ND/NK/2013 dated 31-5-
2013 of Shri Naresh Kumar, CPIO & Deputy Registrar, CESTAT transferring my
aforesaid RTI application to you under section 6(3) of the RTI Act, 2005, for providing
the information to me. You are requested to kindly provide the information at the earliest
as under section 7(1) of the RTI Act, information is to be provided within 30 days of the
RTI Application.

Thankiny you,

Yours faithfully,

[R.K, Jain)

han



APPELLATE AUTHORITY RTI ACT
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi

Date of Hearing : 19.9.2013
Appeal No. 08-52(A)/2013

CPIO AppeatNo6762/2013~
T wd%_\m%\w\ﬁ
Shri R.K. Jain Appellant
Vs,
Shri Naresh Kumar, CPIO Respondent

Order....ﬁ/.?@[ﬁ ........

Heard Shri R.K. Jain appellant in presence of Shri Naresh Kumar, CPIO.

2. CPIO is directed to provide the information in respect of para A, Band C

within two weeks.

(Sahab Singh)
Appellate Authority under the RTI Act

To
1. Shri Naresh Kumar, Deputy Registrar/CPIO, CESTAT, New Delhi

2. Shri R.K. Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-
110003.
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NCANE
9/\ First Appeal under Section 19 of the Right to Information Act, 2005
Ref. No. :RTI/P-537/(6906/13)/Appeal/5752

jo Dated : 20-07-2013
S o
"7'? ) Shri Sahab Singh,
a";h\} Hon'ble 1st Appellate Authority Under RTI Act, 2005,
W Customs, Excise & Service Tax Appellate Tribunal,

West Block 2, R.K.Puram,
\,\ New Delhi - 110066

R 5? __A. Contact Details : %\ﬁ/
\ RK. Jain % =

=1' [Name of the Appellant w .
2. |Address 1512-B, Bhishm Pitamah Marg |

Wazir Nagar
| New Delhi-110003

B. Details About RTlI Request :

1. |Particulars of the CPIO againstl(a) Name |Shri Naresh Kumar,

whose  order appeal s CPIO & Deputy Registrar,
preferred N

(h) Address |Customs Excise & Service
Tax Appellate Tribunal,
West Block 2, R.«.Puram,

} | New Delhi — 110066

2. Date of submission of 04-07-2013
‘ application

Ve

@ (Copy of application attached)
‘3_ Details of the order appealed CPIO’'s letter F.N0.08-146/CESTAT/CPIO-
i ND/NK/2013 dated 15-7-2013
| against
S .
4, |Prayer or relief sought See Prayer clause at the end
5. Last date for filing the appeal 15-8-2013
6. |If appeal is being filed after 30 Appeal in time
days, the reasons which
prevented from filing appeal in
time
7. |Copies of documents relied.(1) Copy of RTI application dated 4-7-
upon by the applicant 2013.(Annexure-1)
(2) Copy of CPIO's letter dated 15-7
| 2013.(Annexure-2)
| (3) Copy of appellant's letter dated 19-7-
: 2013(Annexure-3)
R4 55|
s\



BRIEF FACTS OF THE CASE

(1) The appellant has filed an application dated 04-07-2013 (Annexure — 1)
under Section 6 of the RTI Act, 2005 requesting for the following

information:

(A) Please provide copies of all the Supreme Court and High Court
decisions, judgements, orders, directions degrees and records of
proceedings received by the CESTAT Registry at Delhi from 1.4.2013
till 30.6.2013.

(B) Please also provide copies of the Register/ Records being maintained
regarding receipt of all such Orders, judgements, directions and
degrees by the CESTAT Registry at Delhi from 1.4.2013 till date of

providing information.

(2) That the appellant vide para 5 of his said application has also made a
declaration that the information sought for is not exempted under Section
8 or 9 of the RTI Act, 2005 and aiso stated that to the best of the
knowledge of the appellant, the information pertains to the Office of the

CPIO in question.

The CPIO vide its impugned order dated 15-7-2013 (Annexure-2) in
question has wrongly and illegally denied the information to the appellant on
the ground that Record Room is not maintaining any records of the
files/documents received in the Record Room. The appellant by his letter
dated 19-7-2013. The appellant being aggrieved by the said order of the
CPI10 is filing the present appeal.

GROUNDS OF APPEAL

(1) That the order in question of the learned CPIO s incorrect and illegal and



contrary to the provisions and sprit of the RT! Act, 2005 hence liable to be

set aside.

(2) That the information sought by the appellant is not exempted under
Section 8 or 9 or any other provisions of the RTI Act, 2005 and therefore,
there was no valid cause or reason or ground for not providing the

information.

(3) That the CPIO and the Deemed CPIO have erred in denying the
information on the ground that the Record Room is not maintaining any
records of the orders / judgments received by it, whereas in the past, the
Record Room has provided such information to the appellant. Therefore,
the order of the CPIO is incorrect and illegal and liable to be set aside and

the CPIO be directed to provide the information in time bound frame.

(4) That the CPIO and the Deemed CPIO have not denied the existence of
the information with them. Therefore, they are illegally, malafidely denying
the information. Merely because of not maintaining register of the Dak
received by the Record Room does not absolve the Deemed CPIO from
his obligation under the RTI Act for providing the information held by him.
Therefore, the order of the CPIO is incorrect and illegal and liable to be set
aside and the CPIO be directed to provide the information in time bound

frame.

(5) That the Ld. CPIO has erred in not providing the information to the
appellant though as per the provisions of the RTI Act, the appellant is
entitled to information as sought by him. Therefore, the order of the CPIO
is liable to be set aside with direction to provide the information fo the

appellant within time bound frame.

(6) That the information sought is neither voluminous nor relate to older and

larger period, thus could have easily been provided by the learned CPIO.

(7) That the appellant is citizen of India and fulfilled all other requirements of
the RTl Act and the Rules made thereunder and is entitled to the

information in question.
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(8) That as per proviso to Section 8(1) of the RTI Act, 2005, the information
which can not be denied to the Parliament or the State Legislatures shall
not be denied to any person. The information sought by the appellant in
the subject application is the one which cannot be denied to the
Parliament or the State Legislatures and hence it cannot be denied or

refused to the appellant.

(9) That the appellant had earlier filed first appeal No. 5745 in the same RTI
application but the earlier order passed by the CPIO/ Deemed CPIO.

(10) That a personal hearing may be granted to the appellant before
deciding the present appeal.

(11) This is without prejudice to the right of the appellant to add, alter or
modify any of the grounds of this appeal and adduce oral or written

evidence at the time of hearing or till the appeal is disposed of.
PRAYER
Under the circumstances, the appellant prays as under:
(a) That the Original Records may be summoned and perused.

(b)  That the order of the CPIO may be set aside and he may be directed to

provide the information in question within time bound frame.

(c) That any other relief as the Appellate Authority deem fit and proper

may also be ordered in favour of the appellant.

(d)  That a personal hearing may be granted to the appellant before
deciding the appeal.

Signatufe of Appellant
Telephone No : 9810077977
24651101
Fax No. 011-24635243
Place : New Delhi
Dated : 20-07-2013
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Application under Scection 6 of the Right to Information Act, 2003

Ref. No. :RTI/P-195/6906/13
Dated : 4-7-201

) bt

e Custnmq Fxc:sa & Service Tax |
Tribunal
Shri Naresh Kumar,
CPIO & Deputy Registrar, 05 JuL 2013
Customs Excise & Service Tax Appellate Tribunal, West Black No.-2, R.K. Puram, )
West Block 2, R.K.Puram, New Delhl-110068 }\ 1%
New Delhi - 110066 &
1. | Name of the Applicant R.K. Jain
2. | Address 1512-B, Bhishm Pitamah Marg
Wazir Nagar
New Delhi-110003
(b) Phone Nos. 09810077977, 011-24651101, 011-24690707
(c) Fax No. 011-24635243
3. | Whether a Citizen of India | Yes
4, | Particulars of Information
Details of information (A) Please provide copies of all the Supreme Court
required 4 and High Court decisions, judgements, orders,
PN directions degrees and records of proceedings
o received by the CESTAT Registry at Delhi
LR from 1.4.2013 till 30.6.2013.
o \\} (B) Please also provide copies of the Register/
’SU d § Records being maintained regarding receipt of
S \J“ all such Orders, Judgements, directions and
e degrees by the CESTAT Registry at Delhi
o R \}5 from 1.4.2013 till date of providing
r)“ r information.
N Note:-Please provide pointwise information/
8 \éj response for each of above points.

| state that the information sought is covered under RTI Act and does not fall
within the exemptions contained in sections 8 or 9 or any other provisions of the
Right to Information Act, 2005 and to the best of my knowledge il pertains to
your office. Information is being sought in larger public interest.

0.

Place ;
a8 ubove

lincl,

(R

A Postal Order No. 11F 107748 for Rs. 10 towards payment of fee is enclosed
herewith. You are requested to filling the name in which the Postal Order is

payable. i
Signaturé § Applicant
Telephone No. : 9810077977
011-24651101, 24690707
Fax No. 011-24635243
New Delhi
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SUSTOMS  EXCISE  AND  SERVICE - TAX
APPELLATE TRIBUNAL,WEST RLOCK NO .2,
® K PURAM, NEW DELHI:110066.

DL\ WD h
o e BANG[1S |

ri R.IC Jamn,

1512 Bhishma Pitamah Marg,
Wazir Nagar, '

; New Delhi:l 10003, .

. . Subject: Information under Right to Information Act.

s 2005. |

" Sir,

Please refer to your RTI applicati'on Nobaqé :
- Dt. W )YS and our ID Noa?‘\%[j’%ac “information
received ~from Quisol lweloor %5& containing (_'_p'ages
. is endorsed herewith for your reference please.
| You are,the_refbre,requ.ested _to please
acknowledge the receipt and deposit_,Rs._____w___(@Q pet
pagejto this Tribunal by cash or. DD in: favour of
Aceounts Officer, CESTAT, Mew Dellil. --

(Nares‘h Kumar)

| Dy Registrar/CPIO

INPAL A
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F.No.151/(21)/RTV/CESTAT/11/CT
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL, WEST BLOCK
NO.2, R K. PURAM, NEW DELHI-66

Dated: 15 July 2013

Sub: Information Sought under RTI Act-2005 — Reg
Sir,

Kindly refer to Shri R.K. Jain RTI application No.RTI/P-195/6906/13 dated 04-7-
2013 and CPIO letter No.08-146/CESTAT/CPIO-ND/NK/2013 dated 05-7-2013 wherein
sought various information relating to point (A) & (B):-

Item (A) - When we receive any judgment/orders from the Bench Registry we will
keep the order/judgments in the concerned file. If the applicant want
the copy of any order/judgments of Hon’ble Supreme Court/High
Court he may provide the details of CESTAT appeal number/final order
number in which order of the Hon’ble Supreme Court/High Court was
received.

Item (B) - In Record Room we are not maintaining any register relating to the
entry of order/judgment of the Hon’ble Supreme Court/High Court.

\hedu
1/C Record Room

To,

The CP10/Dy Registrar
CESTAT, New Delhi



R.K. JAIN M.Com.,, LL.B.

Excise, Customs & Service Tax Consultant

Ju 1

and author of 1514-B, slhidh Pitamah
G0

n

g,
CENTRAL EXCISE LAW GUIDE Opp. [CIE|ddemierotds &%
CINTRAL BXCISE TARIFY, CUSTOMS TARIFF, N y

CENTRAL EXCISE MANUAL, CUSTOMS LAW MANUAL & PHONE ; 24
[EXIM POLICY AND 1IANDBOOK OF PROCEDURE MOBILE : 9810077977

R11/P-195/6906/13/R6680
19-07-2013

Mr. Naresh Kumar,

CPIO & Deputy Registrar,

Customs Excise & Service Tax Appellate Tribunal,
West Block 2, R.K. Puram,

New Delhi - 110066

Sub: My RTI Application No. RT1/6906/13, dated 4/7/2013

DPear Sir,

This refers to your letter F.No. 08-146/CESTAT/CPIO-ND/NK/2013 dated 15-7-
2013, wherein you have enclosed the report of the Deemed CPIO and IC Record Room.
As per the Govt. procedure, every section maintains Daily Diary and Receipt/Despatch
Diary whereas the Record Room has reported that no record of the receipt of records is
maintained. This means that there are no records maintained for the records kept in the
Record Room which is an impossible position. You are requested to re-visit the matter
and provide me of the correct position as a CPIO.

Thanking you,

MY
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APPELLATE AUTHORITY RTI ACT
CUSTOMS EXCISE & SERVICE TAX APPELLATE TRIBUNAL
West Block No. 2, R.K. Puram, New Delhi
Date of Hearing : 19.9.2013
Appeal No. 08-51(A)/2013
CPIO ID No. 08-146/2013
Shri R.K. Jain Appellant
Vs.

Shri Naresh Kumar, CPIO Respondent

Order.....ST}{/.%(.}.....

Heard Shri R.K. Jain appellant in presence of Shri Naresh Kumar, CP1O.
2. Inspection of records should be allowed to the appellant.

(Sahab Singh)
Appellate Authority under the RTI Act
To
1. Shri Naresh Kumar, Deputy Registrar/CPIO, CESTAT, New Delhi

2. Shri R.K. Jain, 1512-B, Bhishm Pitamah Marg, Wazir Nagar, New Delhi-
110003.



